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RAJYA SABHA
Tuesday, the 19" December, 2023 /28 Agrahayana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | am pleased to extend birthday greetings to hon.
Member of Parliament, Shri Ghanshyam Tiwari, a prominent politician and Member of
this august House since July, 2022.

Shri Ghanshyam Tiwari has been a Member of the Rajasthan Legislative
Assembly for six terms, the last three being from the same constituency. He has
been a distinguished Minister in the Government of Rajasthan for three terms, holding
portfolios of Power, Education, Parliamentary Affairs, Food and Civil Supplies as also
Law and Justice.

Hon. Members, when he was Minister of Power in 1998, | happened to be on
the opposition side. He shared power in agriculture fields, but not in the House. As
Minister of Education of Rajasthan, he was then instrumental in providing free
computer education to Government school children, which was duly recognized, for
empowering future generations.

In his long and distinguished public life, Shri Ghanshyam Tiwari has proved
himself to be a man of multifaceted talents. He is a lawyer by profession— it is an
encroachment on our field — and agriculturist by passion but very impactful, a very
large farm; | have been there. And, he has also been conferred with UNESCO
Confucius Award 2006. | am told by Mr. Tiwari that it carries a financial aspect also.
The hon. Finance Minister can take note of it, unless it is time-barred. He was also
conferred with Rashtriya Satyen Mitra Award in the field of literacy.

Friends, Shri Ghanshyam Tiwari suffered jail during the Emergency for his
political stance. He is married to Smt. Pushpa Tiwari and the couple is blessed with
sons Akhilesh, Ashish and daughter Richa.

On my own and your behalf, | wish him a long, healthy and happy life.
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PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Now, Papers to be laid on the Table of the House.
...(Interruptions )...

I. Notifications of the Ministry of Corporate Affairs

Il. Accounts (2022-23) of CCI, New Delhi and related papers

lll. Report on the Working and Administration of the Companies Act, 2013
IV. Report (2022-23) of NFRA, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (RAO
INDERJIT SINGH): Sir, | lay on the Table:—

I. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under Section 40 of the Company Secretaries Act, 1980:-

(1) No. 104 /43/Accts. — 1(A).- INTRODUCTION, dated the 26th September,
2023, notifying the 43rd Annual Report and Audited Statements of
consolidated accounts along with the Auditor's Report thereon of the
Institute of Company Secretaries of India for the financial year ended 31st
March 2023.

(2) G.S.R. 734 (E), dated the 12th October, 2023, amending the Principal

Notification No. G.S.R. 490 (E), dated the 13th July, 2007.
[Placed in Library. For (1) and (2) SeeNo. L.T. 10459/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under Section 30B of the Chartered Accountants Act, 1949:-

(1) No.1-CA(7)/201A/2023., dated the 21st August, 2023, publishing a
Corrigendum to the Notification No.1-CA(7)/201/2023, dated the 22nd
June, 2023.

(2) G.S.R. 622 (E), dated the 24th August, 2023, amending the Principal
Notification No. G.S.R. 38 (E), dated the 19th January, 2011.

(3) No.1-CA (5)/74/2023, dated the 27th September, 2023, notifying the 74th
Annual Report and Audited Accounts of the Institute of Chartered
Accountants of India for the year ended 31st March, 2023.

(4)S.0. 4455 (E), dated the 12th October, 2023, amending the Principal
Notification No. G.S.R. 38 (E), dated the 19th January, 2011.
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(5)S.0. 4999 (E), dated the 21st November, 2023, amending the Principal

Notification No. S.0. 1591 (E), dated the 12th April, 2019.
[Placed in Library. For (1) to (5), See No. L.T. 10460/17/23]

(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under Section 40 of the Cost and Works Accountants Act, 1959:-

(1) No. G/20-CWA/9/2023., dated the 25th September, 2023, notifying the
Annual Report and the Audited Accounts of the Institute of Cost
Accountants of India for the year ended 31st March, 2023.

(2) G.S.R. 741 (E), dated the 16th October, 2023, establishing a Tribunal
consisting of the persons, as mentioned therein, to decide any dispute
arising under Section 10A of the Act.

(3) G.S.R. 743 (E), dated the 16th October, 2023, amending the Principal

Notification No. G.S.R. 787 (E), dated the 15th October, 2015.
[Placed in Library. For (1)to (3), SeeNo. L.T. 10461/17/23]

(iv) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification No.
S.0. 5037 (E), dated the 23rd November, 2023, declaring that the company namely,
Shri Narayani Nidhi Limited, having its registered office at No. 28A, Kamalalayam
Vadakarai, Tiruvarur, Tamil Nadu-610002, to be a “Nidhi”, under sub-section (5) of

Section 406 of the Companies Act, 2013.
[Placed in Library. SeeNo. L.T. 10951/17/23]

Il. A copy (in English and Hindi), under sub-section (4) of section 52 of the
Competition Act, 2002, of the Annual Accounts of the Competition Commission of

India (CCI), New Delhi, for the year 2022-23, and the Audit Report thereon.
[Placed in Library. SeeNo. L.T. 10464/17/23]

. A copy (in English and Hindi) of the Ninth Annual Report on the Working and
Administration of the Companies Act, 2013, for the year ending 31" March, 2023,

under Section 461 of the Companies Act, 2013.
[Placed in Library. SeeNo. L.T. 10465/17/23]

IV. A copy each (in English and Hindi) of the following papers under, sub-section
(15) of section 132 of the Companies Act, 2013:-
(a) Annual Report of the National Financial Reporting Authority (NFRA)
New Delhi, for the year 2022-23 and the Audit Report thereon.
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(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 10463/17/23]

...(Interruptions )...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we have given notices under Rule 267.
...(Interruptions )... What has happened to them? ... (Interruptions)...

MR. CHAIRMAN: Just a minute. Please Sit down. The distinguished Members of
the House are more aware than | am. They have been here longer than | have been.
We go by a mechanism. ...(/m‘errupt/‘ons)... When rule 267 notices are given, they
will be taken up at the appropriate stage.

I. Notifications of the Ministry of Power

Il. Reports and Accounts (2022-23) of various Commissions and Corporation and
related papers

Ill.Reports and Accounts (2022-23) of CPRI, Bengaluru; NPTI, Faridabad; and FoR,
New Delhi and related papers

forega witTera 3 <o w34 (37 T uTe) « HEiey, H f4Efa StfditE, 2003 B gRT 179
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I. (1) No. L-1/250/2019/CERC., dated the 11th August, 2023, notifying the
commencement of the Central Electricity Regulatory Commission (Sharing of
Inter-State  Transmission Charges and Losses) (First Amendment)
Regulations, 2023 with effect from 01.10.2023 and its specifications.

(2) No. L-1/261/2021/CERC., dated the 11th August, 2023, notifying that the
remaining Regulations of GNA Regulations including First Amendment
Regulations shall come into effect from 01.10.2023 and its specifications.

(3) No. L-1/265/2022/CERC., dated the 11th August, 2023, notifying the
commencement of the Central Electricity Regulatory Commission (Indian
Electricity Grid Code) Regulations, 2023 with effect from 01.10.2023.

(4)No. RA-14026(11)/4/2020-CERC., dated the 21st September, 2023,
extending the period of applicability of the Central Electricity Regulatory
Commission (Terms and Conditions for Tariff determination from Renewable
Energy Sources) Regulations, 2020 till 31st March, 2024.
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(5) No. L-1/250/2019/CERC., dated the 19th October, 2023, publishing a
Corrigendum to the Notification No. L-1/250/2019/CERC., dated the 1st

March, 2023.
[Placed in Library. For (1) to (5), SeeNo. L.T.10773/17/23]

(6) No. JERC-JKL/REG/2023/12:, dated the 9th November, 2023, publishing
the Joint Electricity Regulatory Commission for the UT of J&K and the UT of
Ladakh (Guidelines for Load Forecasts, Resources Plans, and Power
Procurement Process) Regulations, 2023.

(7) No. JERC-JKL/Reg/2023/13., dated the 10th November, 2023, publishing
the Joint Electricity Regulatory Commission for the UT of Jammu & Kashmir
and the UT of Ladakh (Terms and Conditions for Determination of Multi Year

Generation, Transmission, Distribution Tariff), Regulations, 2023.
[Placed in Library. For (6) and (7) SeeNo. L.T. 10486/17/23]

(8) No. JERC-JKL/Reg/2023/15, dated the 23rd November, 2023, publishing
The Joint Electricity Regulatory Commission for the UT of Jammu & Kashmir
and the UT of Ladakh (Prooedure for filing Appeal before the Appellate
Authority) Regulations, 2023.

(9) No. JERC-JKL/Reg/2023/14., dated the 8th December, 2023, publishing the
Joint Electricity Regulatory Commission for the UT of Jammu & Kashmir and

the UT of Ladakh (Compliance Audit), Regulations, 2023.
[Placed in Library. For (8) and (9) SeeNo. L.T. 10772/17/23]

IIl. (i) A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 105 of the Electricity Act, 2003:-
(a) Annual Report and Accounts of the Joint Electricity Regulatory Commission
(JERC), for the Union Territory of Jammu and Kashmir and Union Territory
of Ladakh, Jammu, for the year 2022-23.

(b) Review by Government on the working of the above Commission.
[Placed in Library. See No. L.T. 10492/17/23]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 104 and sub-section (2) of Section 105 of the Electricity Act,
2003:-

(a) Annual Report and Accounts of the Joint Electricity Regulatory Commission
(JERC) for the State of Goa and Union Territories, for the year 2022-23,
together with the Auditor’s Report on the Accounts.
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(b) Review by Government on the working of the above Commission.
[Placed in Library. See No. L.T. 10489/17/23]

(i) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 100 and sub-section (2) of Section 101 of the Electricity Act,
2003:-

(a) Annual Report and Accounts of the Central Electricity Regulatory

Commission (CERC), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Commission.
[Placed in Library. SeeNo. L.T.10490/17/23]

(iv) A copy each (in English and Hindi) of the following papers, under sub-

section (5) of Section 45 of the Damodar Valley Corporation Act, 1948 :—

(a) Annual Report and Accounts of the Damodar Valley Corporation Limited
(DVC), Kolkata, for the year 2022-23, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Corporation.

(c) Statement (in English and Hindi) giving reasons for delay in laying the

papers mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 10493/17/23]

lll. A copy each (in English and Hindi) of the following papers :—
(i) (a) Annual Report and Accounts of the Central Power Research Institute
(CPRI), Bengaluru, Karnataka, for the year 2022-23, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 10771/17/23]

(i) (a) Annual Report and Accounts of the National Power Training Institute
(NPTI), Faridabad, Haryana, for the year 2022-23, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 10488/17/23]

(i) (a) Annual Report and Accounts of the Forum of Regulators (FoR), New
Delhi, for the year 2022-23, together with the Auditor’s Report on the
Accounts.
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(b) Review by Government on the working of the above Forum.
[Placed in Library. See No. L.T. 10491/17/23]

I. Circular and Notifications of the Ministry of Finance

Il. Reports and Accounts (2021-22 and 2022-23) of SPMCIL, New Delhi; and GSTN,
New Delhi and related papers

Ill.Statement on Half Yearly Review (2023-24) in relation to the Budget

forr w=trera # wrog w@aEt (3N gt =eRY) - A@eicy, § fAefalRad g 9 ged W)
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l. (i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Circular No. 15 of 2023, dated the 16th August, 2023, issuing guidelines
under clause (1OD) of Section 10 of the Income-tax Act, 1961, along with Explanatory

Memorandum.
[Placed in Library. See No. L.T. 10500/17/23]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 813 (E), dated the 31st October, 2023, publishing the
Income-tax (Twenty-Seventh Amendment) Rules, 2023, under Section 296 of the

Income-tax Act, 1961, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 10499/17/23]

(ii) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 884 (E), dated the 7th December, 2023, exempting the
applicable import duty of 50% on imports of Yellow Peas (HS 0713 10 10) with effect
from 08.12.2023 up to 31.03.2024, under Section 159 of the Customs Act, 1962, along

with Explanatory Memorandum.
[Placed in Library. See No. L.T. 10502/17/23]

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 888 (E), dated the 11th December, 2023, levying anti-
dumping duty on “Synthetic Grade Zeolite 4A” originating in, or exported from
Thailand and Iran for period of 5 years pursuant to final findings issued by DGTR,
under sub-section (7) of Section 9A of the Customs Tariff Act, 1975, along with

Explanatory Memorandum.
[Placed in Library. See No. L.T. 10501/17/23]
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(v) A copy (in English and Hindi) of the Ministry of Finance (Department of Economic
Affairs) Notification No. FEMA.396(2)/2023-RB., dated the 20th October, 2023,
publishing the Foreign Exchange Management (Debt Instruments) (Second
Amendment) Regulations, 2023, under Section 48 of the Foreign Exchange

Management Act, 1999.
[Placed in Library. SeeNo. L.T. 10505/17/23]

IIl. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:-

(i) (a) Eighteenth Annual Report and Accounts of the Security Printing and
Minting Corporation of India Limited (SPI\/ICIL), New Delhi, for the
year 2022-23, together with the Auditor’s Report on the Accounts and
the comments of the Comptroller and Auditor General of India
thereon.

(b)  Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 10497/17/23]

(i)  (a) Annual Report and Accounts of the Goods and Services Tax Network
(GSTN), New Delhi, for the year 2021-22, together with the Auditor’s
Report on the Accounts.
(b)  Review by Government on the working of the above Company.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 10952/17/23]

. A copy (in English and Hindi) of the Statement on Half Yearly Review of the
Trends in Receipts and Expenditure in relation to the Budget at the end of the First
Half of the Financial year 2023-24, under sub-section (1) of Section 7 of the Fiscal

Responsibility and Budget Management Act, 2003.
[Placed in Library. See No. L.T. 10952A/17/23]

Statement giving reasons for the delay in laying the Reports and Accounts of the
Central Mental Health Authority, Delhi for various years

WY 3R IRAR Hed1o1 HA1ed § g H#31 (1. 0. RiE g9« : #8iey, |
fRAforRad o= |41 geel IR v §:-
A copy each (in English and Hindi) of the following papers:—
(i) Statement giving reasons for the delay in laying the Annual Reports and
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Accounts of the Central Mental Health Authority, Delhi, for the year 2020-21.
(ii) Statement giving reasons for the delay in laying the Annual Reports and

Accounts of the Central Mental Health Authority, Delhi, for the year 2021-22.
(ii) Statement giving reasons for the delay in laying the Annual Reports and

Accounts of the Central Mental Health Authority, Delhi, for the year 2022-23.
[Placed in Library. For (i) to (iii) See No. L.T. 10778/17/23]

I. Notifications of the Ministry of Chemicals and Fertilizers

Il. Reports and Accounts (2022-23) of IREDA New Delhi; and HOCL, Ernakulam and
related papers

lll.Report and Accounts (2022-23) of various NIPERs and related papers

A 3R SRS AT # ¥ H3Al (37} Wired @a) : 781ed, § FfeiRad o= 941
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I. (i) A copy (in English and Hindi) of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) Notification No. G.S.R. 408 (E), dated the 1st
June, 2022, publishing the Council (National Institute of Pharmaceutical Education
and Research) Rules, 2022, under sub-section (3) of Section 30E of the National

Institute of Pharmaceutical Education and Research (Amendment) Act, 2021.
[Placed in Library. SeeNo. L.T. 10953/17/23]

(i) A copy (in English and Hindi) of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) Notification No. G.S.R. 692 (E), dated the 26th
September, 2023, publishing the National Institute of Pharmaceutical Education and
Research (Amendment) Statutes, 2023, under sub-section (2) of Section 36 of the

National Institute of Pharmaceutical Education and Research Act, 1998.
[Placed in Library. See No. L.T. 10540/17/23]

Il. A copy each (in English and Hindi) of the following papers under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:—

(i) (a) Thirty-sixth Annual Report and Accounts of the Indian Renewable Energy
Development Agency Limited (IREDA), New Delhi, for the year 2022-23,
together with the Auditor’s Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.
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(b) Performance Review by Government on the working of the above
Company.
[Placed in Library. See No. L.T. 10533/17/23]

(i) (a) Sixty-second Annual Report and Accounts of the Hindustan Organic
Chemicals Limited (HOCL), Ernakulam, Kerala, for the year 2022-23,
together with the Auditor’s Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 10534/17/23]

lll. A copy each (in English and Hindi) of the following papers under sub-section (4)
of Section 23 of the National Institute of Pharmaceutical Education and Research
(NIPER) Act, 1998:-
(a) Annual Report and Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Kolkata, West Bengal, for the year 2022-

23, and the Audit Report thereon.
[Placed in Library. See No. L.T. 10538/17/23]

(b) Annual Report and Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Raebareli, Uttar Pradesh, for the year

2022-23, and the Audit Report thereon.
[Placed in Library. See No. L.T. 10536/17/23]

(c) Annual Report and Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Hajipur, Bihar, for the year 2022-23, and

the Audit Report thereon.
[Placed in Library. See No. L.T. 10539/17/23]

(d)Annual Report and Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Hyderabad, Telangana, for the year 2022~

23, and the Audit Report thereon.
[Placed in Library. See No. L.T. 10537/17/23]

(e) Annual Report and Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Guwahati, Assam, for the year 2022-23,

and the Audit Report thereon.
[Placed in Library. See No. L.T. 10535/17/23]
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I. Notifications of the Ministry of Health and Family Welfare

Il. Reports and Accounts (2022-23) of various AIIMS and related papers

lll.Report and Accounts (2022-23) of JIPMER, Puducherry and related papers

IV. Reports and Accounts (2021-22 and 2022-23) of various PRCs; Medical Institutes
and Centres and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR): Sir, | lay on the Table—

I. (i) A copy (in English and Hindi) of the Ministry of Health and Family Welfare
Notification No. 11-1/2019-INC., dated the 10th October, 2023, publishing the Indian
Nursing Council (Diploma in Public Health Nursing), Regulations, 2020, under sub-
section (3) of Section 16 of the Indian Nursing Council Act, 1947, along with Delay

Statement.
[Placed in Library. See No. L.T. 10953A/17/23]

(i) A copy (in English and Hindi) of the Ministry of Health and Family Welfare
Notification No. STD/SP-21/T(AIcohoI-4)., dated the 22nd August, 2023, publishing
the Food Safety and Standards (Alcoholic Beverages) First Amendment Regulations,
2023, under Section 93 of the Food Safety and Standards Act, 2006, along with

Extract of the Regulations amended.
[Placed in Library. See No. L.T. 10876/17/23]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (4)
of the Section 18 and Section 19 of the All India Institute of Medical Science Act, 1956
(as amended in 2012):-
(i) (a) Annual Report and Accounts of the All India Institute of Medical
Sciences (AlIMS), Bibinagar, Telangana, for the year  2022-23,
together with the Auditor’s Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10607/17/23]

(i) (a) Eleventh Annual Report and Accounts of the All India Institute of
Medical Sciences (AlIMS), Bhopal, Madhya Pradesh, for the year
2022-23, together with the Auditor’s Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 10883/17/23]

11
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(b)
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Eleventh Annual Report and Accounts of the All India Institute of
Medical Sciences (AIIMS), Raipur, Chhattisgarh, for the year 2022-
23, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 10879/17/23]

Fifth Annual Report and Accounts of the All India Institute of Medical
Sciences (AIIMS), Nagpur, Maharashtra, for the year 2022-23,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10882/17/23]

lll. A copy each (in English and Hindi) of the following papers, under sub-section
(4) of the Section 18 and Section 19 of the Jawaharlal Institute of Postgraduate
Medical Education and Research (JIPMER), Puducherry, Act, 2008:-
(a) Annual Report and Accounts of the Jawaharlal Institute of Postgraduate
Medical Education and Research (JIPMER), Puducherry, for the year 2022-
23, together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 10880/17/23]

IV. A copy each (in English and Hindi) of the following papers :—

® @

(b)

(i) (@)

(b)

iy (a)

Annual Report and Accounts of the Population Research Centre
(PRC), Institute for Social and Economic Change, Bangalore,
Karnataka, for the year 2022-23, together with the Auditor’s Report
on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10586/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Utkal University Bhubaneshwar, Odisha, for the year 2022-23,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10587/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Centre for Research in Rural and Industrial Development
(CRRID), Chandigarh, for the year 2022-23, together with the
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Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. SeeNo. L.T. 10588/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), The Maharaja Sayajirao University of Baroda, Vadodara,
Guijarat, for the year 2022-23, together with the Auditor’s Report on
the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10589/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Institute of Economic Growth, Delhi, for the year 2022-23,
together with the Auditor’s Report on the Accounts.
Review by Government on the working of the above Centre.

[Placed in Library. See No. L.T. 10590/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), JSS Institute of Economic Research, Dharwad, Karnataka for
the year 2022-23, together with the Auditor’'s Report on the
Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10591/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Gandhigram Institute of Rural Health and Family Welfare
Trust, Dindigul, Tamil Nadu, for the year 2022-23, together with the
Auditor’s Report on the Accounts.
Review by Government on the working of the above Centre.

[Placed in Library. SeeNo. L.T. 10592/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Gauhati University, Guwahati, Assam, for the year 2022-23,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10593/17/23]

Annual Report and Accounts of the Population Research Centre

13
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(PRC), University of Lucknow, Uttar Pradesh, for the year 2022-
23, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10594/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Punjab University, Chandigarh, for the year 2022-23,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10595/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Patna University, Patna, Bihar, for the year 2022-23,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10596/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Gokhale Institute of Politics and Economics, Pune,
Maharashtra, for the year 2022-23, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. SeeNo. L.T. 10597/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Dr. Hari Singh Gour University, Sagar, Madhya Pradesh, for
the year 2022-23, together with the Auditor’'s Report on the
Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. SeeNo. L.T. 10598/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Himanchal Pradesh University, Shimla, for the year 2022-
23, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10599/17/23]

Annual Report and Accounts of the Population Research Centre
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(PRC), University of Kashmir, Srinagar, Union Territory of Jammu
and Kashmir, for the year 2022-23, together with the Auditor’s
Report on the Accounts.
Review by Government on the working of the above Centre.

[Placed in Library. SeeNo. L.T. 10600/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), University of Kerala, Thiruvananthapuram, Kerala, for the
year 2022-23, together with the Auditor’s Report on the Accounts.
by Government on the working of the above Centre.

[Placed in Library. See No. L.T. 10601/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Mohalal Sukhadia University, Udaipur, Rajasthan, for the
year 2022-23, together with the Auditor’s Report on the Accounts.
Review by Government on the working of the above Centre.

[Placed in Library. See No. L.T. 10602/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Andhra University, Visakhapatnam, Andhra Pradesh, for
the year 2022-23, together with the Auditor's Report on the
Accounts.
Review by Government on the working of the above Centre.

[Placed in Library. See No. L.T. 10603/17/23]

Annual  Report and Accounts of the Regional Institute of
Paramedical and Nursing Sciences (RIPANS), Aizawl, Mizoram, for
the year 2021-22, together with the Auditor’s Report on the
Accounts.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

[Placed in Library. See No. L.T. 10605/17/23]

Fifty-first Annual Report and Accounts of the Mahatma Gandhi
Institute of Medical Sciences (MGIMS), Wardha, Maharashtra, for
the year 2020-21, together with the Auditor's Report on the

15
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Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

Fifty-second Annual Report and Accounts of the Mahatma Gandhi
Institute of Medical Sciences (MGIMS), Wardha, Maharashtra, for
the year 2021-22, together with the Auditor’'s Report on the
Accounts.

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. For (xx) and (xxi) See No. L.T. 10881/17/23]

Annual Report of the National Health Systems Resource Centre
(NHSRC), New Delhi, for the year 2022-23.

Annual Accounts of the National Health Systems Resource Centre
(NHSRC), New Delhi, for the year 2022-23, and the Audit Report
thereon.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 10606/17/23]

Annual Report and Accounts of the Central Medical Services
Society (CMSS), New Delhi, for the year 2022-23, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. SeeNo. L.T. 10877/17/23]

Annual Report and Accounts of the Population Research Centre
(PRC), Centre for Research in Rural & Industrial Development,
Chandigarh, for the year 2021-22, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Centre.
Statement (in English and Hindi) giving reasons for delay in laying

the papers mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 10878/17/23]

Annual Report and Accounts of the Regional Institute of Medical
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Sciences (RIMS), Imphal, Manipur, for the year 2021-22, together
with the Auditor’s Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

(C) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 10604/17/23]

Reports and Accounts (2022-23) of Various Boards, Authorities and Missions, etc.
and related papers

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI BISHWESWAR
TUDU): Sir, | lay on the Table:—
(A) A copy each (in English and Hindi) of the following papers, under Section
21 of the Brahmaputra Board Act, 1980:-
(a) Annual Report and Accounts of the Brahmaputra Board, Guwahati,
Assam, for the year 2022-23, together with the Auditor’s Report on the
Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 10611/17/23]

(B) A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 15 of the Betwa River Board Act, 1976:—
(a) Annual Report and Accounts of the Betwa River Board (BRB), Jhansi,
for the year 2022-23, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. SeeNo. L.T. 10647/17/23]

(C) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 45 of the Dam Safety Act, 2021:—
(a) Annual Report of the National Dam Safety Authority (NDSA), New Delhi,
for the year 2022-23.

(b) Review by Government on the working of the above Mission.
[Placed in Library. See No. L.T. 10612/17/23]

(D) A copy each (in English and Hindi) of the following papers:—
(i) (a)  Annual Report and Accounts of the North Eastern Regional Institute
of Water and Land Management (NERIWALM), Tezpur, Assam, for
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the year 2022-23, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10610/17/23]

Annual Report of the Polavaram Project Authority, Hyderabad,
Telangana, for the year 2022-23.

Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 10649/17/23]

Annual Report of the National Mission for Clean Ganga (NMCG),
New Delhi, for the year 2022-23.

Annual Accounts of the National Mission for Clean Ganga (NMCG),
New Delhi, for the year 2022-23, and the Audit Report thereon.

Review by Government on the working of the above Mission.
[Placed in Library. See No. L.T. 10609/17/23]

(iv) Annual Report and Accounts of the National Water Development Agency,
New Delhi, for the year 2022-23, together with the Auditor’s Report on the

Accounts.

v (@)

(b)

[Placed in Library. See No. L.T. 10650/17/23]

Forty-third Annual Report and Accounts of the Narmada Control
Authority (NCA), Indore, for the year 2022-23, together with the
Auditor’s Report on the Accounts.

Review by the Government on the working of the above Authority.
[Placed in Library. See No. L.T. 10648/17/23]

I. Reports and Accounts (2022-23) of SCI, Mumbai; and SCILAL, Mumbai and related

papers

Il. Reports and Accounts (2022-23) of various port authorities and related papers
lll. Report and Accounts (2022-23) of SPFO, Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND
WATERWAYS (SHRI SHANTANU THAKUR): Sir, | lay on the Table:—

l. A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:—
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(b)

(i) ()

(b)

Il. A copy each (in English and Hindi) of the following papers, under sub-section (4)
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Annual Report and Accounts of the Shipping Corporation of India
Limited (SCIl), Mumbai, Maharashtra, for the year 2022-23,
together with the Auditor’'s Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 19954/17/23]

Annual Report and Accounts of the Shipping Corporation of India
Land and Assets Limited (SCILAL), Mumbai, Maharashtra, for the
year 2022-23, together with the Auditor’'s Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 10955/17/23]

of Section 44 of the Major Port Authorities Act, 2021:—

® @
(b)

(©)

(i) (a)

(b)

(i) (a)

(b)

(©)

Administration Report and Accounts of the Chennai Port Authority, for
the year 2022-23, and the Audit Report thereon.
Review by Government on the working of the above Port Authority.
Review by Government of the Annual Accounts of the above Port
Authority.
Forty-forth Administration Report and Accounts of the V. O.
Chidambaranar Port Authority (VOCPA), Tuticorin Tamil Nadu, for the
year 2022-23, together with the Auditor’s Report on the Accounts.
Review by Government of the Annual Accounts of the above Port
Authority.

[Placed in Library. For (i) and (i) See No. L.T. 10956/17/23]

Administration Report of the Jawaharlal Nehru Port Authority (JNPA),
Navi Mumbai, Maharashtra for the year 2022-23.

Annual Accounts of the Jawaharlal Nehru Port Authority (JNPA), Navi
Mumbai, Maharashtra for the year 2022-23, and the Audit Report
thereon.

Review by Government on the working of the above Port Authority.
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Review by Government of the Annual Accounts of the above Port

Authority.
[Placed in Library. See No. L.T. 10957/17/23]

Administration Report and Accounts of the Visakhapatnam Port
Authority, Visakhapatnam, Andhra Pradesh, for the year 2022-23,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Port Authority.
Review by Government of the Annual Accounts of the above Port

Authority.
[Placed in Library. SeeNo. L.T. 10958/17/23]

Administration Report of the New Mangalore Port Authority,
Mangalore, Karnataka, for the year 2022-23.

Annual Accounts of the New Mangalore Port Authority, Mangalore,
Karnataka, for the year 2022-23.

Review by Government on the Administration Report of the above Port
Authority.

Review by Government of the Annual Accounts of the above Port

Authority.
[Placed in Library. SeeNo. L.T. 10959/17/23]

Administration Report of the Deendayal Port Authority, Kutch,
Gujarat, for the year 2022-23.

Annual Accounts of the Deendayal Port Authority, Kutch, Gujarat, for
the year 2022-23, and the Audit Report thereon.

Review by Government on the working of the above Port Authority.
Review by Government of the Annual Accounts of the above Port

Authority.
[Placed in Library. SeeNo. L.T. 10960/17/23]

Administration Report of the Paradip Port Authority, Odisha, for the
year 2022-23.

Annual Accounts of the Paradip Port Authority, Odisha, for the year
2022-23, and the Audit Report thereon.

Review by Government on the working of the above Port Authority.
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(d) Review by Government of the Annual Accounts of the above Port

Authority.
[Placed in Library. See No. L.T. 10961/17/23]

Ill. A copy each (in English and Hindi) of the following papers:—
(a) Fifty-seventh Annual Report and Accounts of the Seamen’s Provident Fund
Organization (SPFO), Mumbai, for the year 2022-23, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Organization.
[Placed in Library. SeeNo. L.T. 10962/17/23]

...(Interruptions ...

I. Notifications of the Ministry of Ayush
Il. Reports and Accounts (2022-23) of NCPCR, New Delhi; NISR, Leh; and ITRA,
Jamnagar and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA
MAHENDRABHAI): Sir, | lay on the Table—

I. (i) A copy (in English and Hindi) of the Ministry of Ayush Notification No.
Sec/NCISM/Regulation/2023-1, dated the 28th November, 2023, publishing the
National Commission for Indian System of Medicine (Medical Research in Indian
System of I\/Iedioine) Regulation, 2023, under Section 56 of the National Commission

for Indian System of Medicine Act, 2020.
[Placed in Library. See No. L.T. 10614/17/23]

(i) A copy each (in English and Hindi) of the Notifications of the Ministry of Ayush,
under Section 56 of the National Commission for Homoeopathy Act, 2020:-

(1) No. 3-34/2021/NCH/HEB/CC/10758., dated the 7th December, 2022,
publishing the National Commission for Homoeopathy (Homoeopathy
Graduate Degree Course — Bachelor of Homeopathic Medicine and Surgery
(B.H.M.S.). Regulations- 2022, along with Delay Statement.

(2) No. 3-104/2023/NCH/HEB/Exam Regulation., dated the 28th November,
2023, publishing the National Commission for Homoeopathy (National
Examinations in Homoeopathy) Regulations, 2023.
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(3) No. 3-36/2021/NCH/HEB/R.C., dated the 4th December, 2023, publishing
the National Commission for Homoeopathy (Medical Research in
Homoeopathy) Regulations, 2023.

(4) No.1-93/2023-NCH., dated the 4th December, 2023, publishing the National

Commission for Homoeopathy (General) Regulations, 2023.
[Placed in Library. For (1) to (4) SeeNo. L.T. 10963/17/23]

(i) A copy (in English and Hindi) of the Ministry of Ayush Notification No. L-
12015/18/2021-AS., dated the 31st October, 2023, publishing the Institute of
Teaching and Research in Ayurveda (Amendment) Regulations, 2023, under Section
29 of the Institute of Teaching And Research in Ayurveda Act, 2020.

[Placed in Library. See No. L.T. 10964/17/23]

Il. (i) A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 16 of the Commissions for Protection of Child Rights Act, 2005:-
(a) Annual Report and Accounts of the National Commission for Protection
of Child Rights (NCPCR), New Delhi, for the year 2022-23, together with
the Auditor’s Report on the Accounts.

(b) Performance Review of the above Commission, for the year 2022-23.
[Placed in Library. SeeNo. L.T. 10965/17/23]

(i) A copy each (in English and Hindi) of the following papers:—
(a) Annual Report and Accounts of the National Institute of Sowa Rigpa
(NISR), Leh, UT of Ladakh, for the year 2022-23, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10613/17/23]

(i) (a) Annual Report and Accounts of the Institute of Teaching and Research
in Ayurveda (ITRA), Jamnagar, Guijarat, for the year 2022-23,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10965A/17/23]

...(Interruptions )...
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I. Notifications of the Ministry of Finance

Il. Report and Accounts (2022-23) of the Tripura Gramin Bank, Abhoynagar, Agartala
and related papers

I1l.Report (2022-23) of IRDAI, Hyderabad and related papers

IV. Review of Performance of various RRBs for the year ended 31st March, 2023

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD):
Sir, | lay on the Table:—

I. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Financial Services), under sub-section (3) of Section 48
of the Life Insurance Corporation Act, 1956:-

(1) G.S.R. 608 (E), dated the 17th August, 2023, publishing the Life Insurance
Corporation of India (Daily Allowance and Hotel Charges to Employees on
Tour) Amendment Rules, 2023.

(2) G.S.R. 609 (E), dated the 17th August, 2023, publishing the Life Insurance
Corporation of India Class Ill and Class IV Employees (Revision of Terms and
Conditions of Servioe) Amendment Rules, 2023.

(3) G.S.R. 610 (E), dated the 17th August, 2023, publishing the Life Insurance
Corporation of India Class | Officers (Revision of Terms and Conditions of
Service) Amendment Rules, 2023.

(4) G.S.R. 611 (E), dated the 17th August, 2023, publishing the Life Insurance
Corporation of India (Staff) Amendment Rules, 2023.

(5)G.S.R. 662 (E), dated the 11th September, 2023, publishing the Life
Insurance Corporation of India (Employees”) Pension (Second Amendment)

Rules, 2023.
[Placed in Library. For (1) to (5) See No. L.T. 10582/17/23]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of Financial
Services) Notification No. CDO/PM/SM/16/SPL/1042., dated the 20th August, 2015,
publishing the State Bank of India Employees’ Provident Fund Regulations, 2015,
under sub-section (4) of Section 50 of the State Bank of India Act, 1955, along with

Delay Statement.
[Placed in Library. See No. L.T. 10581/17/23]

(ii) A copy (in English and Hindi) of the Ministry of Finance (Department of Financial
Services) Notification No. PNB/DAC/P-7/2000., dated the 16th September, 2000,
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publishing the Punjab National Bank Officer Employees’ (Acceptance of Jobs in
Private Sector Concerns after Retirement) Regulations, 2000, under sub-section (4)
of Section 19 of the Banking Companies (Acquisition and Transfer of Undertakings)

Act, 1970, along with Delay Statement.
[Placed in Library. See No. L.T. 10580/17/23]

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of Financial
Services) Notification No. G.S.R. 828 (E), dated the 9th November, 2023, publishing
the Insurance Ombudsman (Amendment) Rules, 2023, under Section 27 of the

Insurance Regulatory and Development Authority Act, 1999.
[Placed in Library. See No. L.T. 10582/17/23]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of Financial
Services) Notification No. S-14014/14/2022-Ins.| (E), dated the 30th November,
2023, publishing the Life Insurance Corporation of India (shareholders™ director)
Regulations, 2023, under sub-section (3) of Section 49 of the Life Insurance

Corporation Act, 1956.
[Placed in Library. See No. L.T. 10582/17/23]

Il. A copy (in English and Hindi) of the Forty-sixth Annual Report and Accounts of
the Tripura Gramin Bank, Abhoynagar, Agartala, one of the Regional Rural Banks, for
the year 2022-23, together with the Auditor’s Report on the Accounts, under Section

20 of the Regional Rural Banks Act, 1976.
[Placed in Library. See No. L.T. 10584/17/23]

lil. A copy each (in English and Hindi) of the following papers, under sub-section (3)
of Section 20 of the Insurance Regulatory and Development Authority Act, 1999:-
(a) Annual Report of the Insurance Regulatory and Development Authority of
India (IRDAI), Hyderabad, for the year 2022-23.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 10579/17/23]

V. A copy (in English and Hindi) of the Review of Performance of Regional Rural
Banks (RRBs), for the year ended 31st March, 2023.

[Placed in Library. See No. L.T. 10584/17/23]

MR. CHAIRMAN: Reports of C.A.G.
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Appropriation Accounts (Civil) and Finance Accounts, 2022-2023 of Union
Government

frr wrerm § wow W3t (st dopat Gt - ARIGY, # |faue & ogesE 151 F e
(1) & 1 FR=TTIRad wicrdes1i ! Yeh-Ueh HiT (3T a0 fawal §) §491 ued W
G §:-

(i) Union Government - Appropriation Accounts (Civil) - 2022-2023; and

(i) Union Government - Finance Accounts - 2022-2023.
[Placed in Library. For (i) and (ii) See No. L.T. 10966/17/23]

Notifications of the Ministry of Finance

o=t si=Tera & o w3 (3ft U dle) : AEiGy, H O HATE (RTod AT @
FTerRad STfeRTEIRll T T -Udh Ui AR ST9 b A1 (3USH a1 2=l #)
T geol IR QT §:-

(1) Notification No. 41/2023-Central Excise dated 18.12.2023 seeking to amend
Notification No. 18/2022-Central Excise, dated the 19th July, 2022, to reduce
the Special Additional Excise Duty on production of Petroleum Crude from
Rs.5000/MT to Rs.1300 MT and increase the Special Additional Excise Duty
from Nil/litre to Rs.1/litre on export of ATF, under sub-section(2) of Section
38 of the Central Excise Act, 1944.

(2) Notification No. 42/2023-Central Excise dated 18.12.2023 seeking to amend
Notification No. 04/2022-Central Excise, dated the 30th June, 2022, to
reduce the Special Additional Excise Duty from Rs.1/litre to Rs.0.50/litre on
export of Diesel, under sub-section (2) of Section 38 of the Central Excise
Act, 1944.

[Placed in Library. For (1) and (2) SeeNo. L.T. 10967/17/23]

MESSAGE FROM LOK SABHA
The Post Office Bill, 2023
MR. CHAIRMAN: Message from Lok Sabha. ...(Interruptions)... You must know

simple thing that you have to speak from your seat. ...(Interruptions)... Go to your
seat. ...(Interruptions)... Message from Lok Sabha. ...(Interruptions)...
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SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha, at its sitting held on 18" December 2023, has agreed, without any
amendment, to the Post Office Bill, 2023, which was passed by the Rajya Sabha at its
sitting held on 04" December, 2023.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HEALTH AND FAMILY WELFARE

S1. 31T 3RETe ([TR Ue) : J2Ied, § WRey 3R IRIR Hedror Adelt gy
IR AT & FfRad ufcrae=i ot U -Tes UiT (SISt dor fawal ) uKd &ral
g

(i) 150" Report on Action Taken by Government on the
Recommendations/Observations contained in the 137th Report on the
Vaccine Development, Distribution Management and Mitigation of Pandemic
Covid-19; and

(ii) 151st Report on Implementation of Ayushman Bharat.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD
PROCESSING

21 g g a1ea (SR U=90): HBiey, § AguTel, UguTeld 3R SR HATeTd
(TPUTE 3R SR fAUTT) A Hefere ‘<1 H HARRT H o=t @re=n-RI9 61 949R 3R
I I ' TIv o fA9RT-Heiera S, g3dTer SiiR Wel THwhRvl Aadl Gag i
WIRIT AHIT (2023-24) & farqed Ufiaed &I Ua Ui (3RS a2 2= #) |41

Jeol IR Xl gl

..(Interruptions )..

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD
PROCESSING

37l &A1 e A1 d (SR USY) : /Eiey, § FeeifeiRad ufiael iR ¥R&BR §IRT 3R
DI ITg HRATg Bl ST aTel FAUHT FaiSd Y, Ig] ITer 3R @re AT Heefl
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AT R AT & fJaRon @ Ud-Ud Uiy (s do B #) 991 ued W)
Rl g

(i) Fifteth Report on action taken by the Government on the
Observations/Recommendations contained in the Forty-Second Report
(Seventeenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Agriculture, Animal Husbandry and Food Processing (2021-
22) on ‘Demands for Grants (2022-23)" pertaining to the Ministry of
Cooperation;

(i) Sixtieth Report on action taken by the Government on the
Observations/Recommendations contained in the Fifty-First Report
(Seventeenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Agriculture, Animal Husbandry and Food Processing (2022-
23) on ‘Demands for Grants (2023-24)" pertaining to the Ministry of
Agriculture and Farmers Welfare (Department of Agriculture and Farmers
Welfare);

(iii)Sixty-First Report on action taken by the Government on the
Observations/Recommendations contained in the Fifty-Second Report
(Seventeenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Agriculture, Animal Husbandry and Food Processing (2022~
23) on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Agriculture and Farmers Welfare (Department of Agricultural Research and
Education);

(iv)Sixty-Third Report on action taken by the Government on the
Observations/Recommendations contained in the Fifty-Fourth Report
(Seventeenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Agriculture, Animal Husbandry and Food Processing (2022-
23) on 'Demands for Grants (2023-24)" pertaining to the Ministry of
Fisheries, Animal Husbandry and Dairying (Department of Animal Husbandry
and Dairying);

(v) Sixty-Fourth Report on action taken by the Government on the
Observations/Recommendations contained in the Fifty-Fifth Report
(Seventeenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Agriculture, Animal Husbandry and Food Processing (2022-
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23) on 'Demands for Grants (2023-24)" pertaining to the Ministry of Food
Processing Industries; and

(vi)Sixty-Fifth Report on action taken by the Government on the
Observations/Recommendations contained in the Fifty-Sixth Report
(Seventeenth Lok Sabha) of the Department-related Parliamentary Standing
Committee on Agriculture, Animal Husbandry and Food Processing (2022-
23) on 'Demands for Grants (2023-24)' pertaining to the Ministry of
Cooperation. ...(Interruptions)...

..(Interruptions )..

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, he is making personal
allegations. ... (/nterrupt/ons).. He should apologise for these uncanny remarks.

MR. CHAIRMAN: The remarks are expunged. ...(Interruptions)... Digvijaya Singhyi, do
you have to address me or them? ...(Interruptions)..

SHRI DIGVIJAYA SINGH: You, Sir.

MR. CHAIRMAN: Then, please listen to me. Digvijaya Singhji, you have been the
Chief Minister for 10 years. You are a senior politician. You are a distinguished
politician. Is this the example you should be setting? Don’t | have the stature and
credentials? | am so sorry. ..(Interruptions )... Reports of the Department-Related
Parliamentary Standing Committee on Chemicals and Fertilizers. Shri Vijay Pal Singh
Tomar. ..(Interruptions)...

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

2 foora 91 g AR (SR Q¥ : Helgd, H fA9rT | A &R Idave
Heefl TS IR AT (2023-24) & ARG wicrdasi @ G- Ui (sl
qT fe=<l #) §H1 yeel UR Rl g

(i) Forty-Fifth Report on Action Taken by the Government on the

Observations/Recommendations of the Committee contained in its Forty-
Second Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2023-
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24)" pertaining to the Department Pharmaceuticals, Ministry of Chemicals
and Fertilizers;

(i) Forty-Sixth Report on ‘Insecticides & Pesticides - promotion and
development including safe usage - licensing regime for insecticides’
pertaining to the Department of Chemicals and Petrochemicals, Ministry of
Chemicals and Fertilizers;

(iii)Forty-Seventh Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Thirty-
Ninth Report (Seventeenth Lok Sabha) on ‘Nano-fertilizers for sustainable
crop production and maintaining soil health” pertaining to the Department of
Fertilizers, Ministry of Chemicals and Fertilizers;

(iv) Forty-Eighth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Fortieth
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2023-24)
pertaining to the Department of Fertilizers, Ministry of Chemicals and
Fertilizers; and

(v) Forty-Ninth  Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Forty-
Fourth Report (Seventeenth Lok Sabha) on ‘Fertilizer Subsidy Policy and
Pricing Matters including need to continue Urea Subsidy Scheme’ pertaining
to the Department of Fertilizers, Ministry of Chemicals and Fertilizers.
..(Interruptions)..

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

SHRI ARUN SINGH (Uttar Pradesh): Sir, | lay on the Table, a copy (in English and
Hindi) of the Statement showing further Action Taken by the Government on the
Twenty-Fourth Report of the Department-related Parliamentary Standing Committee
on Chemicals and Fertilizers on the Action Taken by the Government on the
observations/Recommendations contained in its Eighteenth Report (Seventeenth Lok
Sabha) on ‘Revival of closed and sick fertilizers units’ pertaining to the Department of
Fertilizers, Ministry of Chemicals and Fertilizers. .. (/m‘errupz‘/ons)...
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMUNICATIONS AND INFORMATION TECHNOLOGY

SHRI KARTIKEYA SHARMA (Haryana): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department- related Parliamentary
Standing Committee on Communications and Information Technology (2023-24) -

(i) Fifty-second Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Forty-
fifth Report on ‘Demands for Grants (2023-24)" relating to the Ministry of
Electronics and Information Technology; and

(ii) Fifty-third Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Forty-
seventh Report (Seventeenth Lok Sabha) on ‘Review of functioning of
Central Board of Film Certification (CBFC) relating to the Ministry of
Information and Broadcasting.

...(Interruptions )...

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

2 919 IM FuTE (SR U=<90) ¢ #EIey, H [QWNT-Hea IuHh A, e IR

Frasie faavur Heel FHary Wt Al (2023-24) & FreferRad afadesl o
Teh-Ueh Uil (STUST AT 2=t §) FHT Ueol UR Il §:-

(i) Thirty Seventh Report of the Department-related Parliamentary Standing

Committee on Consumer Affairs, Food and Public Distribution (2023-2024)

on “Initiatives in the North-East in the field of Consumer Rights Protection”

pertaining to the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs); and

(ii) Thirty Eighth Report of the Department-related Parliamentary Standing
Committee on Consumer Affairs, Food and Public Distribution (2023-2024)
on “Functioning of Warehousing Development and Regulatory Authority
(WDRA)” pertaining to the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution).
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON ENERGY

S1. Uiy BrEdt (SR uken): A8iey, § [unT-Hdiea Soi dadl S9e wmit
& FfelRad gfcrdel & Yeh-Ueh Uil (3l am 3=l ) JHT yed UR @]
&

(i) Thirty-Ninth  Report on Action-taken by the Government on the
Observations/Recommendations contained in the Thirty-Fourth Report of the
Committee (Seventeenth Lok Sabha) on Demands for Grants (2023-24) of
the Ministry of New and Renewable Energy;

(ii) Fortieth Report on Action-taken by the Government on the Observations/
Recommendations contained in the Thirty-Fifth Report (Seventeenth Lok
Sabha) of the Committee on Demands for Grants (2023-24) of the Ministry of
Power; and

(ii) Forty-First Report on Bio-Energy and Waste to Energy-Recovery of Energy
from Urban, Industrial and Agricultural Wastes/Residues and role of Urban
Local Bodies in Energy Management.

..(Interruptions )...

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the 18™ Report of the
Department-related Parliamentary Standing Committee on Housing and Urban Affairs

THE MINISTER OF PETROLEUM AND NATURAL GAS; AND THE MINISTER OF
HOUSING AND URBAN AFFAIRS (SHRI HARDEEP SINGH PURI): Sir, | lay the
Statement regarding status of implementation of recommendations contained in the
18" Report of the Department-related Parliamentary Standing Committee on Housing
and Urban Affairs on Demands for Grants 2023-24 of the Ministry of Housing and
Urban Affairs.

...(Interruptions ...

Status of implementation of recommendations contained in the 20™ Report of the
Department-related Parliamentary Standing Committee on Water Resources

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS; AND THE
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MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI BISHWESWAR
TUDU): Sir, | lay the Statement regarding status of implementation of
recommendations contained in the 20" Report of the Department-related
Parliamentary Standing Committee on Water Resources on Demands for Grants of
the Department of Water Resources, River Development and Ganga Rejuvenation,
Ministry of Jal Shakti, for the year 2023-24.

...(Interruptions )...

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, | have to make a very important announcement.
...(/nterrupt/ons)... You take your seat. | have to make a very important
announcement. ... (Interruptions)... Take your seat. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, my notice under Rule 267...
...(Interruptions )..

MR. CHAIRMAN: | am coming to that. There is an important announcement.
...(Interruptions )... Take your seat. ...(Interruptions)... Mr. Saket Gokhale, it will

take you a while to come in the front row. ...(Interruptions)... No.
...(Interruptions)... Go to vyour seat. ...(Interruptions)... | wil not
...(Interruptions )... Nothing is going on record. ...(Interruptions)... Okay; you don’t
want to listen to it. | cant help it. ...(nterruptions)... | cant help it.
...(Interruptions )...

Hon. Members, let me first put on record that Members of this House are
very enormously talented. | have said it at all fora, nationally and globally. When |
look around, we have former Prime Ministers here. We have highest civilian awardees
here. We have experienced people on this side; Digvijaya Singhji being one of them.
We have on this side, Rajnathji. They are people whom the nation looks up to. |,
therefore, made a very fervent plea that in this House we have to exemplify our
conduct, which sends a very good message outside. ...(/m‘errupz‘/ons)... One
minute. ...(Interruptions)...

SHRI SAKET GOKHALE (West Bengal): Sir, the Home Minister....
...(Interruptions )...
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MR. CHAIRMAN: So, is this the message that we should send that a young Member
of the House does not believe in decorum, contributes only to disorder, and is not on
his seat? ...(Interruptions)... | am so sorry. ...(Interruptions)...I have repeatedly
made... ... (Interruptions)... Hon. Members, the four notices received under Rule
267 do not merit admittance. ...(/nz‘erru,oz‘/ons)... Zero Hour; Shri Vijayasai Reddy...
...(Interruptions )...

SHRI V. VIUAYASAI REDDY (Andhra Pradesh): Sir, on 29" October, a major train
accident in Vijayanagaram district of Andhra Pradesh... ... ( /nterrupz‘/ons)...

MR. CHAIRMAN: The House will meet at 12 noon today.
The House then adjourned at twenty -two minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN /n the Chair.

it fefraora Rig (v wew): R, ...(@u™)...

it spwmafar : ffveasrg e S, 3 381 Ush 91d €91 A G0 ... (SFagH). .. 39 944
9% SSUI HY P8 &) U8 Uh <l 99 W @l 7, AR1Ee & BIE g 79 Bl
iRTge &) ®Is B A1 8l MMUP U g3 Adl Th Iidg & I JdgR Bl
ST B I8 Al I AU W g a1 81 H A1 JE e Webell g (b Agfeg AV PO
ar A gkt Enftl g8 SE @ Sl L (EY™)... $F SN d 9]
...(FIGYT)....Sit down. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: What is the issue? ...(Interruptions)...

MR. CHAIRMAN: Let me tell you. ...(Interruptions )... Take your seat.
...(Interruptions)... | will tell you the issue. ...(Interruptions)... The Office of
Chairman, Rajya Sabha and the Office of... ... (Interruptions)...
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STl ST 9= (STR UR): AR, B9 AN B W1 Glei Bl HIPT &Y, IR, B
AR &S T, 89 071 GR-GX W 3 © ... (FAI)... 8 dIel BT HIdbT a1
...(TGE)....

it wmafa: #e9, U e ... (a). .
s ST gEs: L (age) ...

it yumafar: f9, Y ST ... (F@YM)... 74, 39 iU ... (FHH)... 37T 4R
A 4 IR T L. (FagT). ..

it <o e ge1 (FRA): W, o1 &4 W o) ST, <ifdT Tam Sit &t |t
S QIRTT ... (e, ..

sft umafar: U= S, 39 93T The Office of Chairman, Rajya Sabha and the Office
of Speaker are different from each other. Political parties will have their crosscurrents.
...(Interruptions)... They will have exchanges. ...(Interruptions)... But imagine, a
senior leader of your party is video-graphing a Member of another party; mimicry of
the Chairman, mimicry of the Speaker! ...(Interruptions)... How ridiculous, how
shameful, how unacceptable !

Question No0.166 ...(Interruptions)... Shri  Sanjay Raut, not present.
...(Interruptions )...

ORAL ANSWER TO QUESTION
* ,
Q. No. 166. [The questioner was absent. |
Challenges of obesity-related chronic diseases

*166. SHRI SANJAY RAUT:  Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:
(a) whether Government is aware of the rising trends in obesity related chronic di
seases becoming very common in the country, particularly in urban areas;

* Expunged as ordered by the Chair.
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(b) if so, the details thereof and response of Government thereto;

(o) whether Government has conducted/proposes to conduct any research/stud
y to assess
the severity of the problem of obesity and its ill effects on health; and

(d) if so, the details thereof and the details of steps taken or proposed to be take
n by Government to eliminate the obesity problems in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(PROF. S. P. SINGH BAGHEL) (a) to (d) A Statement is laid on the Table of the
House.

Statement

(a) to (d) Ministry of Health and Family Welfare conducts an integrated survey
namely National Family Health Survey (NFHS) with a periodicity of around three years
to generate data on important demographic and health indicators for the purpose of
monitoring performance of health programmes/schemes.

The overweight among children aged under 5 years and obese among adults
aged 15-49 years for NFHS-5 (2019-21) and NFHS-4 (2015-16) are given in the table
below:

. Percentage of women
Children under 5 years Percentage of men age
. age 15-49 years who
who are overweight 15-49 years who are obese
Place of , , are obese (BMI >30.0 )
. (weight-for-height) ) (BMI > 30.0 kg/m?)
Residence kg/m?)
NFHS-5 | NFHS-4 | NFHS-5 | NFHS-4 NFHS-5 NFHS-4
(2019-21) | (2015-16) | (2019-21) [ (2015-16)| (2019-21) | (2015-16)
Total 3.4 2.1 6.4 5.1 4.0 3.0
Urban 4.2 2.8 10.4 9.1 6.0 4.7
Rural 3.1 1.8 4.5 3.1 3.0 2.0

Source: NFHS-4 & NFHS-5 National Report

The Department of Health & Family Welfare, Government of India provides

technical and financial support to the States/UTs under the National Programme for

35



36 [RAJYA SABHA]

Prevention and Control of Non-Communicable Diseases (NP-NCD). The programme
includes the following,

i. Strengthening infrastructure

ii. Human resource development

iii. Health promotion

iv. Screening of 30 years and above population under Ayushman Arogya

Mandir Scheme
v. Early diagnosis and management
vi. Referral to an appropriate level of healthcare facility

Under NP-NCD, 753 District NCD Clinics, and 6237 Community Health Center
NCD Clinics have been set up so far.

To generate awareness for NCDs prevention including risk factor such as
obesity, following actions have been initiated: -

1. Preventive aspect of NCDs is strengthened under Comprehensive Primary
Health Care through Ayushman Arogya Mandir Scheme, by promotion of
wellness activities and targeted communication about risk factors like obesity at
the community level.

2. Public awareness creation through print, electronic and social media about
promotion of healthy lifestyle.

3. Healthy Eating is promoted through Food Safety and Standards Authority of
India (FSSAI).

4. Fit India movement is implemented by Ministry of Youth Affairs and Sports.

5. Various Yoga related activities are carried out by Ministry of AYUSH.

Action taken by Food Safety and Standards Authority of India (FSSAI):
FSSAI through Eat Right India initiatives has taken holistic approach to
transform the country’s food safety environment and it is based on 3 pillars —
1. Eat Safe which promotes safe and hygienic food
2. Eat Healthy which promotes diet diversification and fortification
3. Eat Sustainable which promotes conservation of water resources, eating local
and seasonal foods etc.

FSSAI extensively uses its public awareness material through different social
media platforms like Facebook, Instagram and Twitter and promotes a variety of
whole grains ranging besides wheat and rice to millets and other indigenous grains for
better nutrition and reduce consumption of food high in salt, fat and sugar.
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Action taken by Ministry of Youth Affairs and Sports:

1. The Fit India movement, launched in August 2019, by Ministry of Youth Affairs
and Sports on the occasion of National Sports Day, aims to make fitness an
integral part of daily life of every Indian citizen. Under Fit India movement
necessary campaign, celebration & certification has been implemented at
various levels including schools.

2. Fit India Active Day Series which was a specially designed series to take care of
children's physical and mental health.

3. To make a behavioral change for adoption of active lifestyle, the Ministry of
Youth Affairs and Sports has also launched the Age-Appropriate Fitness
Protocols and Guidelines.

MR. CHAIRMAN: The House is adjourned to meet at 2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned at two minutes past twelve of the clock.

The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.

REGARDING THE CONDUCT OF THE PARLIAMENTARIANS

MR. CHAIRMAN: The House shall meet at 3.00 p.m. today. ...(Interruptions)...
Hon. Members, | have to adjourn the House. You are not aware of the kind of
response, against this institution, that is in the minds of the people.
...(Interruptions )... And, we had the occasion to see the lowest level.
...(Interruptions)... Mr. Chidambaram is here. Mr. Chidambaram, you are a very
senior Member. Imagine what must be going through my heart when your senior
leader makes video of another Member of Parliament mocking the institution of the
Chairman! As an individual, take on me. ...(Interruptions)... Don't take on my
background as a farmer. Don't take on my background as a community member.
...(Interruptions )... The institution of the Chairman has been ravaged, and that too
by a political party that has gone on for so long. ...(Interruptions)... A Member of
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Parliament, who is a senior Member, makes video of another Member! For what?
...(Interruptions )... | had suffered, | tell you. Mr. Chidambaram, your party had put
up a video on /nstagram, which was withdrawn later on. That was a shame to me.
You used Twitter, official handle of the spokesperson, to demean me, insult me,
insult my background as a farmer, insult my position as a Jat and insult my position as
the Chairman. These are too serious issues. ...(Interruptions)... Please, go back to
your seat. ...(Interruptions)... The House stands adjourned to meet at 3.00 p.m..

The House then adjourned at two minutes past two of the clock.
The House reassembled at three of the clock,
MR. CHAIRMAN in the Chair.
RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE
MR. CHAIRMAN: | have to inform the hon. Members that the Business Advisory
Committee in its meeting held today, that is, on 19" of December, 2023, has allotted
time for Government Legislative Business as follows:-
1. Consideration and Passing of the Telecommunications Two Hours
Bill, 2023

(after it is considered and passed by Lok Sabha)

...(Interruptions )...

GOVERNMENT BILLS

“The Appropriation (No.3) Bill, 2023
&
“The Appropriation (No.4) Bill, 2023

MR. CHAIRMAN: Now, Bills for Consideration and Return. The Appropriation (No.3)
Bill of 2023 and the Appropriation (No.4) Bill, 2023 - to be discussed together. Shri

€ Discussed together.
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Pankaj Chaudhary to move for consideration of the following Bills:- The Appropriation
(No.3) Bill, 2023 and the Appropriation (No.4) Bill, 2023. Shri Pankaj Chaudhary.
...(Interruptions )...

Tt wamera 3 o w3t (o dohet @it : ARGy, § URATd AR B

" fa<ig a9 2023-24 &1 JA1_TT & 0 YRS B! dhad FfT § 9 ooy ik
QIR & H&T IR A= BT WIerdhd B arel f[A8de ux, dlids §91 §IRT 9TRd
¥, faar foar smo”

wEIey, § I8 Ul RTd HRl g1

"% 31 AT, 2021 B FHIE U (I AV & SR DIIqy Harail R G B!
S XA I, ST ST HIRAT &b [l AR IH I & [olY A< YhA! I A &, YRT
B &b oIy WA 1 Aierd (18 9 g7 & [AF1T D1 I1iedhd B &1 IUGe B
aTel f98e UR, Sl FHT §RT TR WY H, fa=R faar syl

The questions were proposed.

MR. CHAIRMAN: Motions moved. ...(Interruptions)... Motions for consideration of
the Appropriation Bill (No. 3) of 2023 and the Appropriation (No.4) Bill, 2023 are now
open for discussion. ...(Interruptions)... | now call upon the Members whose names
have been received for participation in the discussion. ...(Interruptions)... Shri
Vikramjit Singh Sahney, not present. ...(Interruptions)... Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Sir, first of all, | would like to congratulate the hon.
Finance Minister and the Government for managing this additional supplementary
Budget remaining within the fiscal prudence norms that were stipulated by her in the
Budget Speech. She has reiterated that despite these additional provisions, the fiscal
deficit will continue to remain within the 5.9 per cent that she had mentioned in the
Budget Speech and it would also remain within 4.5 per cent in a particular
consolidation trajectory in the subsequent financial year. ...(/m‘errupz‘/ons)...

Sir, there are two more important allocations in this, most important being the
fertilizer subsidy. As far as fertilizer subsidy is concerned, there is an additional
provision of Rs. 13,350 crore. Sir, through you, | would like to bring to the notice of
the hon. Finance Minister and the Government that a very interesting statistics has
come out from the Indian Journal of Fertilisers, which says that if the use of fertilizer of
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NPK (Nitrogen, Potassium and Phosphorus) variety was more, then, the yield has
actually been less. Therefore, my advice to the Government of India would be to use
nano-fertilizer, to use organic fertilizer and to have a path in which the trajectory of
dependence of subsidy on chemical fertilizers will decrease and will move towards a
path which is much greener and much more climate-friendly. Sir, in Odisha, under
the leadership of Shri Naveen Patnaik, we have embarked on that particular path of
organic farming and use of organic fertilizers. ...(/nterrupt/ons)... Secondly, the
other important subsidy that we are giving is the food subsidy, and, on food subsidy,
we are spending about Rs. 2 lakh crores. ...(Interruptions)... Considering that the
people of India need this, | welcome it and | thank the hon. Prime Minister and our
Chief Minister, Shri Naveen Patnaik, for extending it to the people who are not
covered by the Food Security Act. However, | would still recommend that the future
path would be to transition away to a millet-based subsidy scheme in which people
use millets and we transfer funds to tribals. It will also reduce our dependence on
aquifer water as far as rice and wheat is concerned. ... (Interruptions)... | support the
Appropriation Bills in toto and | also compliment the hon. Finance Minister for
remaining within the fiscal prudence norms.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Chairman, Sir, | rise to support
the Bill. The majority of the spending is aimed towards the subsidies for food, fuel
and fertilizers. This will ensure welfare of the poor, the needy and the farmers.
However, the Appropriation Bills.. ..(/nterrupz‘/ons)..

MR. CHAIRMAN: Go ahead; go ahead. ..(Interruptions)..

SHRI V. VIJAYASAI REDDY: Sir, | am supporting these Bills. The Opposition has
been very badly affected by the viral fever. This viral is spreading like anything
towards the Opposition. ..(/nterrupt/ons).. Give them appropriate medicine.
..(Interruptions)..

MR. CHAIRMAN: Shri A.D. Singh; not present. Shri Vaiko; not present. Dr. M.
Thambidurai. You have two minutes.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Chairman, Sir, thank you very much for
giving me this opportunity. You know very well that today, in the State of Tamil Nadu,
Tenkasi, Kanyakumari District, Thirunelveli District and Thoothukudi District are badly
affected by heavy rain. The AIADMK Party General Secretary, Edappadi K.
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Palaniswami visited these areas today. After Chennai, the flood has seriously affected
the people of Tamil Nadu. | request the hon. Minister and also the Government to
sanction necessary funds to help the Tamil Nadu people who are affected by floods in
Kanyakumari, Thirunelveli, Thoothukudi and other areas. Thank you.

MR. CHAIRMAN: The Leader of the House, Shri Piyush Goyal.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, | think, Dr. Thambidurai
has raised a very important point. It clearly shows the abject failure of the DMK
Government in Tamil Nadu. ..(/m‘errupz‘/ons).. It has completely failed to provide
relief, to provide succour and to provide rehabilitation to the people of Tamil Nadu.
The people of Tamil Nadu are reeling under this natural disaster. ..(/nterrupz‘/ons)..

MR. CHAIRMAN: Now, Shri Kanakamedala Ravindra Kumar. ..(Interruptions)..

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Sir, for
giving me this opportunity. These two Appropriation Bills have been taken together
for discussion. | am supporting these two Bills. ..(Interruptions).. The Government
of Andhra Pradesh has pressed into service, the borrowings made through State
public  sector companies, SPVs and other equivalent instruments
...(Interruptions )...thereby decided to claiming that borrowings are within the
prescribed limits. The present debt of Andhra Pradesh Government is Rs. 11,28,992
crores, out of which, the RBI loans are Rs. 3,62,375 crores. ..(Interruptions).. In
view of this, | request the Union Government to come to the rescue of the State
Government.

MR. CHAIRMAN: Now, Shri Birendra Prasad Baishya.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, at the beginning, | would like to
congratulate the hon. Prime Minister. ..(/m‘errupz‘/ons).. Under his leadership, the
financial management of the country is going in a right direction, with the GDP
growing at a rate of 7.7 per cent, which is unprecedented economic growth in our
country. ..(Interruptions)..

MR. CHAIRMAN: Thank you. Now Shri Lahar Singh.
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1t oiex Rz R (@lc) : 99 qgiey, | U g=gdre &Rl gl 9e8ied, H
9 UIMURE e & A 4§ die & ol @rel ol &l ..(ae™)... g1 e ot f
3MERUNY fIe+aRA Sl ¥ 84 $© A Al dl 31eel 8idll ..(agm)... 3Texviy
ferewRe St Ueh el Bre-id Fex ’8 8, Ifc 9 59 fde iR P8 enlightenment
B, TRBR BT ANGLT B dl &H I8 3BT A ...(FAYH)... I§ IS A
3R 2 &1 914 & T gTa! UTeT & T 8 72 diel 81 § I8 &, 1919 9918 4 84 5o
G BT ATAR & 7 8T B ...(FAYH)... TS TSI T DI a1 21 H Fe1am § b IS
ST BT I ARV IET I ...(FGEH)... Ig §1 a1 &1 fawg B, g=yars|

it aea™ ATt (RIS : ATl welqd, H 1S guiftiee (4.3) fde, 2023 3R
f& Qe (F.4) 9, 2023 & F9AF 4 qie & oy @1 o g1 I8 TiidgeH
foat @ & fog, TR & fog, oY & forw o g1 59 |l e
ATSTHTRI & foly HRA IRBHR B NIRRT U1 o1 U=T 21, SHP [olg AreiiHes died
g...(FAUM)... F815d, § IAMT AT [P AT 8H S9 HRA DI I IR I8 ©, 9l
HIRT PL 480 3FHRIT A AN R AT AT| WIRS 31T I8 W T8l &, AT &9 A=TYUli
YR &1 Fa] B I8 o, Sl YT U WA 131 HE ol | Frael AR g BT Fraid war
g - B9 99 9Rd &I g4 IR 32 El...(ALH)... | Ig He1 arsdl § b ghb g5
AR BT G AT, Fe! ol A" HET ST A1l I8 G WS Gl Sff Bl 7, o
GO AT Bl STl 2| Helad, T Hid, Hid SATY 9471 e a8 1 BT TS AT
3R Teft H ¥ AT ST B of Y L...(FAIH)... TR5 AlG! 3oy ER1 a4 5 3
I RS & ASD ©, AT d BRI T 1...(FGM)... I8 G DT AS D] 2T, SHTY
I8 TSI AR 91 IR Y ERT a1 SBIT WRA &I faRyT HI feq &1 g
I | ATHR ST B AT - ST g1 B9 ] AR5 Al St B IRBR 7 fHar
g1 3afeTy &9 39 e &1 992 v 1 ...(aem). .

St FUTafa : SN e JaRYTS 91T |

SN I TARYTS IRT (ORI : GHMRT 7816y, § SRS TR & 991 &
oY AT 1Y 9t R qie & foY @< g5 § 3R 59T 99T B! El...(aem)...
HeIed, § AP &1 H A A18d g 6 2014 A Ugl 39T I A5l Bl 3R g8
oY, AIfhT 3MTST TR AT ST BT ARBR H 3D T TRIG] BT YS! BT R 98 I8
gl el § 39 O &1 AT Sl §...(ag™)...  A8ISd, 2014 ¥ Ygdl Mg B
T Y off, I¥b IR W §H FF S &1 Md g€ I8 A, AN BRI Bl AR Sl V8
o1, ifh+T 3TTST AT ST BT MR aTell TSt Md § Tdd TR O Sff Ja! 8 iR ST
TR BT U AT B SITFDBRT it Bl...(FELT)... ST 81 i, I8 I AT I
ST A1 BRI &, gafel # 59 e o1 JHeie &l g
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ot gurafa ;. ed) W fga<t |

sl T fgadt (STR U<wn) : UMY #EIGY, | oSl 39 fddl &1 |HT H-Al
el §1 H I8 IAT ATEd! § 1 SIARITE I HS1 DY HiUF Bl HHI IR 81 ol
7| S 14 AT AIHT Hl 37 U AR 323 & el ... (yaem)...

MR. CHAIRMAN: Ms. Dola Sen, please. ...(Interruptions)... Shrimati Jaya
Bachchan, please keep order in the House. ...(Interruptions).. | request Jaya
Bachchan ji and Dola Sen ji to take their seats. ...(/nterruptions).. This conduct is
disorderly conduct. ...(Interruptions)... Please don't do that. ...(Interruptions)...

Please take your seats. ...(Interruptions)...

st A fgadt ;. et 92 .(TauM).

MR. CHAIRMAN: Dola Sen ji, please. ...(Interruptions)...

il i fgad): § gevep! AT ArEcl € 1 oSt ANl Sl & [T B el ie-
T # S I8 2, P [ABRT BT Y T9-7T9 ¥ 9§49 &1 81 T2 foar g1, Aiora gl,
STae &I, SolAR 81, el 8 a1 Wy &1, & AR & foly AR IR&R &H B
Bl 2, A1) S B BN V8 21 gl - U1 faor o1 2, 1 89 59 ool &1 gqedq
BT TTEA Bl...(STAYM)... AaIed, YN T Ha1 Sft bl ifert &1 I8 Ry g,
ITbT RN P PHIRT & AT FHRT G2 Ig ol P A1 TR DR 8T 5| G A3l
STt 9 e forar 8 fb 59 <91 &b S1TeiTel &1 Wil dret 8197, o 9 faaRid IR 81
..(AYT)... TF fAHRId 9RAT &1 TR o 32 & 3R [THRId HRd & TR% Io- &
fore g9 oresT wWRey a1fay, Ren arfavl gART S U8 fasye mar 8, 89 9ed |
3TRIY HRAT TS & b 3T FIFAHT I SHD] FALT BIOTY| MY FALT galely
HIFTY, R TT I BT RGBT DI AW of ST 8T g1 TART S Igd Aol & A1
RGBT DR S R8T B ...(FALH)... § ATIH Bl AT8<i! g feb A9 WY Facil T H 81
o1 SfIfSTY1 S1TaT qR Sitae 3 * {6y &1 3= S TRIdi & 9 H 81 |, (Al &
IR ¥ 921 9T, 39+ fhd & IR § 81 Aral...(ae )... 39 el & gRaR &
IR H TS ATl MU hdel 09 URAR & IR H G| 31157 519 A1t St & fadr ot
T 98 & &, A1 § U8 e argh 3 omg ot gt 7 21y o ofiforg ok 39
T T BIRTU| ...(FIET)...

" Expunged as ordered by the Chair.

43



44

[RAJYA SABHA]

MR. CHAIRMAN: Dr. Kalpana Saini. ...(Interruptions)... Mr. Pathak, be on your

seat. ...(Interruptions)... No. ...(Interruptions)... You are not on your seat.
...(Interruptions).. You came up to the Well also. ... (Interruptions)... Please go to
your seat. ...(Interruptions)... Mr. Pathak, go to your seat. ...(Interruptions)...
You are not on your seat. ...(/m‘erru,oz‘/ons)... You had come to the Well also.
...(Interruptions )...You are contributing to the disorder of the House.
...(Interruptions)... Don't do it please. That is what you are doing.
...(Interruptions )...

S1. BT Al (STRIES): AU ABIed, § [AFRINT (F=aid 3) a8, 2023 3R
RN (¥R 4) f48=ra, 2023 & GHAT H i & (Y WSl g3 gl H 37U a1 B!
HETT H B ..(FAYU)... TR, S G ToIR 3T 8, H SHD AR 1 s

g

cIlbc s bl GIGR] Y, WHIET & o fed P,
AT 918 & ST7cT Pl YEGaTel] & GYbIY 47,
T §¢ 31T T, %7 VAT bl of 3fT¢ fHer ol
FSATaTT $icl 891, B BIIdS Tl HH! JabT g 31T,
.. (TIHT)...

FIT B TST HY 4151 Bl, 9T BT [dBINT of 37777,
109 TV P} refeqawerr, 59 4 37T 38V,

37 ¥ AR THIY U7, I8 Rel & A1 3,
§7qTE 8 HI]! o1, &7aIe 8 HIANaT, . (SdaH). .
fIfa §@ V8T YN &1, TreiNg I2ferg aa of ST,

-6 & A1) ff, Wve 7 @ qon €1 8, [y 7 +ft & ggar,
TNET 8 Gl P, 2047 T AT YN g7 STl
TS |

Y AUTafd : 27t oo ur 98 ...(ayM). .

it 316 u1 g ([STR UReN) = AR, Sl S Uifdgere f9et, 2023 &, 3R S, A1 & ©4
d TG & Hedr & g H IT@! 3R 7SS Bl, 981 39N I TS fawdl B
..(TAYM)... TR BT o H 31X 3T e, 30Tl Uid 99 dd IAD! AR Jod H
3T e, ...(ALT)... 80 BRIS AN Dl HUT H 37T S BT IR Py BTH B IET
2, A1 d Q& Y H3 TR AT Sff 21 §9H 5,500 RIS 3UY Bl UfeeTd feris o
TS 2l ..(FFIF)... $96 A1 &1 & Ih dd, 8% B ddb Iooddll I HIaer
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UgTl ARy, YD [y AR A ANl deb I HIa=~g ygd il Hi-g8-] Bl
SBT AT FHeT ..(FFHT)... 8,500 HRIS BUY BT VSIS ifdord s9H foar 1T 8,
Al T8 Ioodoll I Bde $ v fohar a1 21 ...(caem™)... fauer & T Igi 'R &
IR 9 TR & BT I 914 AT &, I S9! fode § qrieRiue &1 amfayl 3
TG foRIE ST 21 ....(FEH).... 3] 59 d7d U €414 <A1 912U b 59 oo &
T & fIU ¥ 20 TOR BRIS BUT BT WGHH ARGR A (5AT B ...(Fde=)... I
TR T RN Bl Afeds! et a1feel feami o Bicagsk O g™ IR e T
QI §H AID] AT & fob STa JIRAT BT &M 2,500 B AT, AT A5 AR Sl Bl TRBR
T JRAT BT T 242 FY FRGT B BT B (BT ...(FGEH)... ST 13,300 RIS
I B! VeI foris @f 18 7, SHH 39@! G117 Bl ...(FaY™)... 391 TR A
15T BT W &I GT AT B ...(FAHTH).... 3T -3 151 Dl BIfds & THT el
AT AT foh B SMUBT Uh oTRI BRIS DU BT SEIC Wl A S| ...(HGHTH).... 31T 64
PRIS BT DT -3l NTST bl ST Wl I ST 1T 81 599 15T 6T W &7
G T &, g=Iarg|

MR. CHAIRMAN: Shri Pankaj Chaudhary to reply to the discussion.

it depot AR « AT FHULT ST, AR THE 1R H 59 99 | A forat g1 @
AR ¥ ST, 3R YIS Sff 1 SdRP & G H Sl Goie <31 7, SIHT §4 Ale B
forar 21 =N 3. oSS Vg1 &R dadAgen Idig $HR ST & 8T & oy 84
STH! W gaTE I 81 ST, §. Idl §¥ S 7 Aferg | Sl 91¢ 61 g1 SO1 8, $9
Hag § H WS B I A8 g b YR IRBR Iod AT UG IR I8! &l §Ab
1Y & AR 59 T il F ==l § 9T forn, S el H g=ydrg adl g
...(aH)...

AT AU A2, a¥ 2023-24 & foI IR S &1 A1 & g8l 99 A
79 AR 3R IR fafarsr enfieT 81 ...(aaee)... 396 foIT ST 1,29,000 BRIS &
Hhdl 3AINTH G P WIMTBR DI AT B ST B! 51 IGH Yg Tdba ITHI 58 TR
PRIS BUY & 3R QR 2023-24 b TSl 99 H AMMA T 7 39 YHR A & - AP
¥ & feTY 16,300 BRIS BT, TREAR & oY RTHIT 13,000 HRIS BUYT, WTET Ud
Ardoife faavor fumT & forT 5,500 BRI BUAT, F9RIT & foIT ST 20,000 HRIS
ST WY TS Bl ...(aLT).. HBIG, H STRIY BT § b aa¥ & A Bl
AT & TTETd Al FUT B 9199 fhaT S|

MR. CHAIRMAN: | shall now put the motion regarding consideration of Appropriation
(No.3) Bill, 2023 to vote. The question is:
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"That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the financial
year 2023-24, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Shri Pankaj Chaudhary to move that the Bill be returned.

2 Gepot e . HBIGY, H IR HRaAT G :

o fagra® &1 cierar Syl
The question was put and motion was adopted.

MR. CHAIRMAN: | shall now put the motion regarding consideration of Appropriation
(No.4) Bill, 2023 to vote. The question is:

"That the Bill to provide for the authorisation of appropriation of moneys out of
the Consolidated Fund of India to meet the amounts spent on certain services
during the financial year ended on the 31t day of March, 2021, in excess of
the amounts granted for those services and for that year, as passed by Lok
Sabha, be taken into consideration.

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.
...(Interruptions )...

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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MR. CHAIRMAN: Shri Pankaj Chaudhary to move that the Bill be returned.
...(Interruptions )...

il Uhel TlERt . HBIGY, H UKIg HRATE -
IEACEREEARSISRIESIIN]

The question was put and the motion was adopted.
...(Interruptions ...

MR. CHAIRMAN: Hon. Members, it is our responsibility to have the House in order.
...(Interruptions )... You are yourself not on your seat. ...(Interruptions)... You are
contributing to disorder of the House. ...(/nterrupt/ons)... Even very senior Members
are doing it. ...(Interruptions)... | can tell you one thing...(Interruptions)... | can tell
you one thing, we are setting a very dangerous example. ...(Interruptions)... Hon.
Members, | request all of you to go to your seats, be in order. | will be forced to take
stringent action. ...(Interruptions)... Please. ...(Interruptions)... Please maintain
order. ...(Interruptions )... The House is adjourned to mest at 4.00 p.m.

The House then adjourned at twenty -five minutes past three of the clock.
The House reassembled at four of the clock,
MR. CHAIRMAN in the Chair.
MESSAGES FROM LOK SABHA

The National Capital Territory of Delhi Laws (Special Provisions) Second
(Amendment) Bill, 2023.

21 <= g g1 (SR : -3, S

it [HTTfT: ITH-I & HUR U a1 1 99 H Qe AT 3MGH]T Sff 8T AT ISP A5 H
7T T U golil §07 ATI T8 A A RTRE Ui §U IR &1 IRT gaif a1 & HUR
thep BT 1| TS IR AT, TR I B a1 (bl TRIR H I aeh - RTRE U G
fep Uep FIHTRY AT 1 &1l & HUR US TS| T I Y b1 T b H AT IR bR &
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g1 IG ®8l [ AT, AR 701G DI A1 &, A1 I8 dlell b =T YR 1 I TR AT
ar S &) fear A ) R, o T e ®? L (Sgad™)... fd g g
2...(FIYM)... T8I, AR R HIM? ...(FAYM)... Message from Lok Sabha,
Secretary-General.

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
Sabha, at its sitting held on 19" December, 2023, passed the National Capital
Territory of Delhi Laws (Special Provisions) Second (Amendment) Bill, 2023.

| lay a copy of the said Bill on the Table.

SRt 7T e (SR UQ90) @ 9], Y |G § S| ...(FaYM)... § 9%, I B
Bl ...(ag™)...

it JpHTafcr : ST S, U AT L. (|@aET). .. 39 AR Tl ... (aeT). .

ST ST 999 ¢ ), 39 & &1 a1 G 2 &l ... (FIIH)....

it [urafr : | Q1 A dieT @b W1 TET BR FAHAT gl ... (FQYT)... 37T BT &7 TR
fore sga & frar o1 vy 21 ...(=agm)... g9 § ff ok o9 & arEx ...
...(STFET)....

ST ST 999 : W), R A 3T B L. (aE). ..

MR. CHAIRMAN: The House needs to be in order. ...(Interruptions)... The House is
adjourned to meet at 5.00 p.m.

The House then adjourned at three minutes past four of the clock.

The House reassembled at five of the clock,
MR. CHAIRMAN in the Chair.

The Central Goods and Services Tax (Second Amendment) Bill, 2023
&

The Provisional Collection of Taxes Bill, 2023.

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report that the Lok
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Sabha, at its sitting held on 19t December, 2023, passed:-
(i) The Central Goods and Services Tax (Second Amendment) Bill, 2023; and
(i) The Provisional Collection of Taxes Bill, 2023.

The Speaker has certified that these Bills are Money Bills within the meaning of
Article 110 of the Constitution.
| lay a copy each of the said Bills on the Table.

MR. CHAIRMAN: Shri Hardeep Singh Puri to move a motion for consideration of the
National Capital Territory of Delhi Laws (Special Provisions) Second (Amendment)
Bill, 2023....(Interruptions)...

REGARDING THE CONDUCT OF THE PARLIAMENTARIANS -Contd.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, with pain and agony, | stand
here to condemn the incident about some of the senior leaders' behaviour in the
premises of the Parliament. Today, in Parliament House premises, a great
unfortunate drama was unfolded. Mr. Kalyan Banerjee, Member of the other House,
indulged in mimicry of hon. Chairman of Rajya Sabha who is also the Vice-President
of India. Sir, some other senior Members of the House and the leader of the Congress
party, who was the President of the Congress Party for some time, and who could
not manage his own party affairs, he stepped down, and he was trying to encourage
this unfortunate act. Sir, let them introspect what they are speaking, it is circulating in
the entire social media and people are condemning them. In the whole of perspective,
Sir, if | can recall here, from the beginning, the Congress Party had deliberately been
insulting our President, Rashtrapati of this country who comes from a tribal
community. From day one, their party leader in the other House, have tried to insult
her. This is happening from the beginning, Sir. This speaks of their mentality. dz
D] AFRIGAT & HIR T %I(ECIH‘EIH) They try to insult our President. Now
they are trying to... ... (Interruptions)... Qf\cqs BT AT &, ATST THT Tl

Sir, from the beginning, some of them, including very senior party leaders,

tried to insult the Vice-President of India. Initially, a senior Congress leader, who is
the former Chief Minister of Rajasthan, questioned the Vice-President's visit to
Rajasthan. Hon. Vice-President is from Rajasthan; it is his home State. What is
wrong in visiting one's own native place? In a most derogatory manner, he
questioned it. And that too, he was travelling, before the model code of conduct was
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in place. Sir, before the model code of conduct was in place, he was travelling to his
own place and I8 GRHRI HRIGH ATl IRGRT BRIHH & [T ST <159 & oA
& H=I HAT, BIUF & AR 7Idl, I AN ITh] HIUF URASC g9 6 ol T o - I
Ifh 7 9139 URTST BT STUHINT BT BT B fHa1 81 T IE Fel 8, 39 W &H
I Bl = ®=AT F1fev] IR, I 3MaR3iTel g1 8 ferar 8, s 530 I8! 2l
This shows that their party attitude is against Kisan, against tribals, against Jat and a
Member who is holding the second highest position in the largest democracy. SIS
984 TTeld Al | UIII™e HgEd 3§ I8 ST Fhics g3l 8l SHG (oY Hid
qTet 3R ST TN, ...(AAE)... TSI TAR & ST Al €, S <Al &l TR
AT AT TR ....(FGLH).... 39 i) Bxd 2! ...(FaUH)... Subsequently in the
function, while exchanging the pleasantries with the other constitutional authorities,
the Vice-President was again ..(Interruptions).. They tried to belittle the Vice-
President's image. ..(Interruptions).. This is highly condemnable. Congress leaders
attacked the Prime Minister because the Prime Minister comes from a poor family.
..(Interruptions)..  The Prime Minister comes from the OBC community.
..(/m‘errupt/ons).. That is why their attitude is against tribals, against kisans, Jats
and against OBC community. ..(/nterrupt/ons).. They come from the very, very poor
community. ..(Interruptions).. They think that only one single family deserves all
these positions.  ..(Interruptions).. JOTH BTN aret &1 A gl Qf%?il_s' gl
..(FAYM)... IR, SHITTY, | strongly condemn this. ..(Interruptions).. If some good
sense prevails on them, they should apologise in this House on behalf of those
Members and one of the so-called senior Members of the Congress Party.
..(/nterrupt/ons).. Sir, | strongly condemn this attitude of both the Members, Mr.
Kalyan Banerjee and Mr. Rahul Gandhi, and overall S E_G»P[ TSdY+ %\*, THfSaT
TSy, ERl ST T attitude towards the Vice-President, who is also the esteemed
Chairman of this House. ..(/m‘errupz‘/ons).. This is the most insulting and derogatory
manner in which they have behaved in the premises of the Parliament. | strongly
condemn it. The entire country is watching it, Sir. The entire country is condemning
this attitude. ..(/m‘errupt/ons).. | once again strongly condemn this.
..(Interruptions)..

GOVERNMENT BILLS -Contd.

The National Capital Territory of Delhi Laws (Special Provisions) Second
(Amendment) Bill, 2023

MR. CHAIRMAN: Shri Hardeep Singh Puri to move a motion for consideration of the
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National Capital Territory of Delhi Laws (Special Provisions) Second Amendment Bill,
2023. ..(Interruptions)..

THE MINISTER OF PETROLEUM AND NATURAL GAS; AND THE MINISTER OF
HOUSING AND URBAN AFFAIRS (SHRI HARDEEP SINGH PURI): Sir, | move:

"That the Bill further to amend the National Capital Territory of Delhi Laws
(Speoial Provisions) Second Act, 2011, as passed by Lok Sabha, be taken into
consideration.”

The question was proposed.
..(Interruptions)..

MR. CHAIRMAN: | shall now call upon Members whose names have been received
for participation in the discussion. ..(Interruptions).. Shri Baburam Nishad; you have
three minutes. .. (Interruptions)..

7 91 I AT (ITR U< « AT FHYR S1, H faeet! I Irster T regers
fafer (foery Suder) gavT (e fAgad, 2023 &1 G AT € ..(FQEH). .
frfead wu & o fieelt &3 & forg a8 it foct oman &, s9 Aidt St &) e ot
TREN B ST AT Aleh FHT b R &1 H SIS B ...(GYH)... [TbI BT I8 Sl M)
g, H B8 FdhaT ¢ 15 $9P gRT I8l 1 aTall, SIS! aTall, ASGR, TN &0 3 Fora 1
AT IB1 WU 8, I GBI F 7Y, BT & 191 & [TY, 7! [dRia B &
foru, ST ga1s & foTw, S9a! Wewdr & forv fafi= I darferd &) s 21
..(GLTH)... AT FHTART S, § ST 181 § fb $el 2,885 BRI BUY Bl a1
HEIAT UG B! TS 2l ...(FILH)... 3d D Wihd b 1 Gl &b ©U H 1,157.99
RIS BV SIRT {6y 7Y 81 2T o1 3eH! Urct & $8 |ibg 90 81 H qar1 argdr §
fop AT ST BT AT 31 1 TS 2, T8 Frael Wk IR 81 & R a1l & forg o i
 Sledl] ST RET ©, offdh IN 927 3R &5 & a1l S & [ BorRiared dl Ml o &
ST & UTH ST sl g1 Sil ’vel, €ICTal &, 31 TRId ST Bl Il il * &I BH
{1 ST RBT 8, ~ S &1 BT AT T BT &, I8 319 ol dTell T8l 5l ¥ U H
37ex faer &1 S ST SISl 8, TRIT Ugel B4l SHIe Tl grerd o1 f faare gard
dIge dd Ugd, Al S 9 I9 TR, ASIHl Bl dre wErerd 8, 9 g,
A Bl, fdstell 8, ¥A B, Ad 9 9 8, W I3 - fJog Sudw

* Expunged as ordered by the Chair.
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BRI BT B 51 81 R < F &3 § 9 AIo18 v &, 7 I QoS 39 adien
Y 59 faoell &3 9 A1 ugdl 21 facel & siex e # e g TR ey o,
RIZd @t T3 RISV 66 BRIS I AR HI AR STAR™I & YASiET & fofg,
STPh BIATH b fely 99.35 HIIS U HF 38 TRASHY Wigd &l 78 2

AT GHTATT ST, 98l aROT 4 1.2 AR Y STl YT B1aerd Wi, 6
ARG HIS[QT BRI B A Ud IG -GG [T ST U8l TR0 H 58.925 Y
IR BT Wigrd fhy Y Bl faoell OReR I 211.41 BRIS I SIRT {6y 1T B
Wl U TR Hael Bl HEIGY, 2,050.68 RIS BUY B 56 TRATSTIRIT &I DPR
WPHd 2, 1,638.15 BRI BUY B 31 GRATSATSI & folg EOI ST BT T8 &1 ...(|q9d
I °el)... A2Ied, V! Uh Il G &, Sl faooll & |q0l f[derd & fofg, Igf &
-t & forg St i af &1 g o1, SHBT 9o & oy, o U frfor 9,
P! A Ty FT & oy Sl 59 [ 5 a1d & 5 8, SADI H FHAT BT g
(FIF)... (FPET WU I g7 H1egH A STh! IAMUT B BT HIH BRI FHIT
Sil, 3TUh] g5 -9gd ggdIa|

DR. AMAR PATNAIK (Odisha): Mr. Chairman, Sir, this Bill, basically, proposes to
extend the facilities which had earlier been provided to jhuggis and unauthorized
colonies against demolition. It is also proposed to extend the period up to 2026.
What is so significant about the Bill, and for which | really compliment the hon.
Minister, is the passing of the National Capital Territory of Delhi (Recognition of
Property Rights of Residents in Unauthorized Colonies) Act, 2019, and the Rules
made subsequently.

Sir, this draws inspiration from a Peruvian economist, Mr. Hernando de Soto,
who says that if you give property rights, only then, empowerment and development
of not only the property but also of people will happen, and this has happened in this
particular case.

So, what is also important is, following this principle, in Odisha, under the
leadership of hon. Chief Minister, Shri Naveen Patnaik, we have enacted the Jaga
Mission in which we are also giving property rights to slum-dwellers, and now it has
covered almost all important slums in the entire State. This has resulted in not only
the land being taken care of but also amenities which have been provided to the
slum-dwellers for the development of city also being taken care of.

What is more significant in this Bill is that there is a Master Plan for 2041. The
purpose of the current Bill is to extend it temporarily, so that all these factors will be
taken into account while preparing the final Master Plan of 2041, so that the
development of Delhi will be in an orderly fashion and all these unauthorized colonies
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and jhuggis which have, probably, been suffering from lack of civic amenities will be
addressed in the final Master Plan.
Thank you so much, Sir. | support the Bill wholeheartedly.

SHRI KARTIKEYA SHARMA (Haryana): Thank you, Mr. Chairman, Sir, for giving me
this opportunity. Sir, | rise in favour of this Bill. There have been various provisions in
this Bill which are beneficial, especially to the downtrodden and a segment of society
which needs it the most. There have been a number of schemes consistently being
enacted by the Central Government which helped them. | would like to enlist some of
them. There have been 26 projects under AMRUT Yojana worth Rs. 675 cores. Out
of these, 18 projects worth Rs. 381 crores have been completed. Physical works
worth Rs. 587 crores have already been completed. An expenditure of Rs. 525 crores
is incurred so far. Under AMRUT 2.0 Scheme, the total Central assistance allocated
by the Central Government to the Government of Delhi is Rs. 2,885 crores. Out of
this, admissible Central assistance till date is in excess of Rs. 1,157.99 crores.

Not only this, Sir, under SBM(U), a total of Rs. 216 crores has been released,
out of a total allocation of Rs. 349 crores. This has really helped in the fundamental
aspects of Delhi which is the capital city of the country. Sir, of the Rs. 10,554 TPD
waste generated, 9,167 TPD waste which constitutes 92 per cent has already been
processed. Three C&D waste processing facilities are operational with a capacity of
3,000 TPD. Nine material recovery facilities are also operational with capacity of
about 51 TPD. Not only this, under the SBM(U) 2.0, a total of Rs. 1,192.6 crores has
been allocated for solid waste management. Coming to toilet construction under the
water management and capacity-building measures, out of this, so far, Rs. 410
crores have already been released.

Another very important segment, which has been a very intrinsical part of
Delhi’s development, is under the Deen Dayal Antyodaya Yojana -- the National
Urban Livelihood Mission, which the Central Government has enacted and which is
the need of the hour during the winter time as well -- 216 urban homeless shelters
have been sanctioned, out of which 193 are functional and 23 are under construction.
...(Interruptions )... This is an area which thinks about the most downtrodden and
the people who needed the most at this point of time. There are 79,952 vendors who
would be provided with Certificate of Vending (CoV), along with identity cards. Out
of these, 56,422 street vendors have been issued CoVs. This is under the Deen Dayal
Antyodaya Yojana. ...(Interruptions)...

Sir, the Pradhan Mantri Awas Yojana has also been a game-changer for the
city of Delhi. It is implemented through verticals, that is, beneficially-led construction
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in the in situ slum redevelopment, affordable housing in partnership as centrally-
sponsored scheme and credit-linked subsidy scheme as a Central scheme. ...(Time-
Bell rings )...

Sir, the GNCTD has signed a Memorandum of Agreement (MoA) with the
MoHUA to implement the Pradhan Mantri Awas Yojana (PMAY) in 2017 and it is
progressing very well. .. ( Time-Bell r/'ngs.)...

i St I (STRIES) : AFAII AT HEIG, 31T H el I ST
RTogerd fafer (faey Suden) R (Fenes) (a8, 2023 & 9T | did & fofg et
B3N E1 WBIG Y, YA WRBR facall &b fadhr 3R Heror & oy dicag ik Ufiag Bl
I I e BT fooll &1 fAh 1 B+ & I IR SRIRG B1 7led, IRBR
& GIRT feell BT [THTH 3R BT B & oY 50 BSIR HRIS Y Wighd 6 T,
"TTTHA] 31T AT & §RT BT fohaT ST &1 R, 'S adre ey AIor1" & g
B THT ST BT &, '3Md-1' 3R '3RId-2" IISHT 984 372 dxid A M B I8 o,
s MR A" & I8d & fha1 S &1 8, 'UaHA] i ded iR ffd
(I W) ST & §1RT ST foaT ST ET B

HBIqy, § I8 Hel aredl § fb HRd ARBR [Soell & Bedl & oY oaR
BT BN TET B, oAfh 5dd faud feeelt & T Tt I RPN B1E B X8l 2, Sl
faeell ® TAR * BT B B Yol 8l ABIGY, 3R Hal | Aidbs HdbTel S0 AT s
HI&TuT fhgT STY fob biv VAT H&F |31 B, Sl 37U 1T H G B H I8l &, ol (Heed
IR IR faoell & g 93t aRfde boRklard &1 ¥ Al fdeell & & w3l
U Ul & U T P e TIR HR IB ©, S HF | Sl TEH HA g9 BT
T 2, S9d oY & §U &, offh d fSeell & weanor iR faeetl & wel & forg 12
SIERGE

HEIGY, A4 AR Y31 & HAEgH F &9 $B 3fidhs o3 [ [Sooll § IRTell &
foTT decomposer @ ST o1 ofY, faeell TRGR 1 89 WX 2 TG B9 1Y, 23 G
U W decomposer Bl W BRI BT JISTH] 4T IR ST TIR-TIR H 16 BRIS BT
W fhy - 39 a8 ¥ facell B TRBR B HR I8! Bl

ABIeY, facel & 3iex Udh Ul TRBR BTH B Yol &, 1w e | SATaT Al
SR H YR R & ol g9 T2 8 3R MM AN ST b 3SR | AT ART Sied b 3SR
2 3R e AT feoel! & 918% &1 fhedt U Uit &1 v fse sfagry § 981 fear 13|
fopd) Urt Bl <91 § 39 aRE Bl Hrec AT 3R I feocll Bl 34 R A Bl B
o

qBI5d, H ITRIES B I& a1l gl MY foell F B4 ITRIES S, df
YOTFBRTR | Ueb gebT- § ST o ofg ferd € 3R SR yael # 4l &g Sre fiferd €,

* Expunged as ordered by the Chair .
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a8l 9gd €1 Wifese g7 & g fAefd €, Sfd Al /et el a1 waat $9 W & forg
ST ARG el & oigr U U 81 " pH R TEl 21 Reell & siex v Wi &
S feeell P AN B Had SRR B, fIBRT BT BIS B T8l Bl B,
feeelt 1 ST & gRT AT U Avse &1 * &1 b1y fobar &1 871 g 771971 © b 3y ared
TIY ¥ faeelt & AT, faeel! &Y 7S ST 379 SMEH] UTeT Bl ARBR Bl STRoX ]
R, 396! ST faw@muftl g9 S WRaR 7, 98 faeel! & forv Riaw seamrery
PRI B, faeel & forv 19 avg 9 AR 19T &7 99N 8, facelt & TR A &
oy, 3t €9, faoelt o S SIS d BreAliet 8, I8 I fABrRT & B HiA
& o1 81§ 399 19l 1 FH= R g 3R U J1d Bl FHIG HRAT g1 ATD] 9gd-
98 gaTg|

it gumafa : s1. St oI |

S1. A I (ITR US) : JHTUld A8IG, | The National Capital Territory of Delhi
Laws (Special Provisions) Second (Amendment) Bill, 2023 &% Y&T H diet & feTg
ST BT E...(IET)...

oY AU : STIRA S, 91T 99 Iof U B Please take your seat.

S1. 31f7eT 91 : HEISY, 59 Q2 IATS1G §aAT, I [Soel] Bl TSl BRI TS A S AR
off 3R Fged-ged facall B METE! T8 BRIS 81 T3 ol O UdR & faeel 7 meard
61 g9 B3N 2, B9 UBR ¥ I Fag faoell § Ugel & ARBRI 7 AT e
Wﬁ@??ﬁjﬁaﬁ&?@ﬁw@[ﬁ?@ﬁﬁ XAl Usl, 381 civic amenities U &1
g3Ts 3R T8 commercial space dI ¥t HHI B!, faceil # BRI @ 4t fedis &)
3R W ded slums and unauthorized colonies and constructions §_§I ETI%B
regularization Eﬁiﬁéfﬂﬂ_\@'{ﬂﬁiﬂ@, SIfh= ST S T B TR (5T AT a1
ST STt ) IRBR 81, Bs IR AT QIfar Tieft S F 957 §eary 7Y, offdb ol
& AN DI PIg SMMABR el &A1 MMl Aol B S SHi¥ed Bratlrst of, 37w
regularize X T ST ST T ARG 7IR-5 Alal Sil & Tgcd H 8HN e b4
H3iT 21 8BS 98 g2 Sl 7 Ugell IR 2019 H &g IS bl JeHT DR Bl
¥ fear iR 8 AT, 2022 ® Ig URUF WY SIRY fhaneE ot § 2041
BI...(FILIT)...

it gurafa ; rferer Sft, 8y aiferul

* Expunged as ordered by the Chair .
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1. A 91 ;. W), ool BT fhR I Uh AT ARSI 2041 371 I8T 81 I8 G99y
S 1T &1 SEH STTTHE b 77 3R I THY 1 GRT DR & oY STl ATSTY ey
AR H ARG AGl S & wiged H fooelt § o gg of, S9! 49T o Bl
3MITIRAT &l I IMMALIDRT DI &H H G §Y AN A A3 S ..(F9T DY
Eié)[)... 31 ]%?FR’, 2023 dH Sl punitive action 3 protection %\r, 3 protection BT 31
f&¥HaR, 2026 TH extend BT BT Sl [T AN &, H IqHT GHLT Bl §, oA
et GRIET I8 Aeh, WRIRTd X8 b R 39 AWGTSH, ATS BIUF B 81 AT
3MTEH! g1t B BY, 399 99 V8 A | AR A1} awhrall | aH Aol &1 f1eh foear
2, Sb] A faet gl & e faeel § dad fdeel & 8l 81, et W I &
TANTIEA B I8 T B IS B, ST IR THUS & DS 1 TS relative, 9IS
3R gics facel # &4 B1 39 faa &1 9! gHeiHq &A1 a1y 8k faeeiaral &t
GfAem YT HRA! TS| ATThT Igd-9gd gIdig|

MR. CHAIRMAN: Now, Dr. M. Thambidurai. You have three minutes.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Chairman, Sir, the hon. Minister has
brought this Bill to regularize and to help the slum dwellers of the city of Delhi. In the
same way, if you go back to history, in 1967, when our Leader, Perarignar Anna,
became the Chief Minister of Tamil Nadu, he brought the scheme of Kudisai Matru
Variam to solve the slum dwellers’ problems, especially, in Chennai. The goal of that
scheme was to rehabilitate the slum dwellers. It was a model scheme in India
showing what steps our party had taken to improve the condition of slum dwellers.
After Perarignar Anna, in the same way, my Leaders, Puratchi Thalaivi Amma,
Puratchi Thalaivi MGR and also Edappadi K. Palaniswami have taken a lot of steps to
improve the conditions of slum dwellers. During their period, to solve whatever
problems the slum-dwellers had not only in the city of Chennai but throughout Tamil
Nadu, these Schemes were brought and they developed those areas. | hope, in the
same way, the Government is coming forward; and | also request the Government to
solve the slum-dwellers’ problems. They have to come forward to help not only Delhi
but let them come forward to help other State Capitals also, including Chennai and
like that. Thank you, Sir.

MR. CHAIRMAN: Shri Rakesh Sinha.

21 Trher RimgT (AMERE) : J9f Feled, st [599 f9d & 9[99 4 § dieH &
foTQ we1 gan €, S el & Hgca &l Ife fauer gg=m urdn, ST 9Tl df 31T I8
fRfer 8T Tl ..(aem)...
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FHTIT FRIGY, H U a1 BT f7eh SRl €, ST ANl 1 faet g il 59 et
¥ e ded & 971 fhd= 8, o fquer &) udr F81 21 ...(aem=)... YRd & Y&
3] ot R AT S 9 Tie ded iR A & Tmu=r &)1 I e desd d 8, S
g9R, S B9 DU P S-dvcHE W 370 IRAR Bl Telld &1 3197 1,70,175 T ded
Bl 198 BRI$ BUY B FedT el 21 gFar & sfoe™r # a8 ugal yame w3t €,
g S5 @l & IR | A1 e IR J Hrgee, armdell IR1 <d 8, e d
Al T U1 R e, N IBiA &A1 781 S| ...(aeM)... § AR gl 6
f7eh BT =TS §| ..(TAYM)... § U =17 AT &7 8vey g g_1 Sit &1 g=gara
< § fob 59 faeetl # 1,371 unauthorized BTAMIST &, FTH 40 g TRI9 AT &4 &,
Al 39PH U b AT & &1 I8 S WIHed BT HaTel 271 d IR AN HHR g U™
q R TRlEd O, S WRIed o, dfd STd! I8 HAIH T8l Edl AT fb ITd1
WA & AT T8I 81 Yo B 51 3R Ueb 81 TR DI -1 O] 81 STl off 3fR
TG G 3 IR S &1 HHTs @l od | Jere 734 87 A= d141 St Sl 91 -3y
ST R 3MY, I YIUH- IS AT H 3ITST 20,000 ART bl W1 7 Fabl ©
IR YT Th IR 3 31 A 7 ST foTT TATs foham &1 31T I AN Bl BodT
BHIFTY, FTTbT 40 HTT DI HETd — F&l YR BIUT UIST DI TRDR &1, 37H GH UTe
DI DR Vel, H A MSH! YISl Bl I BT 81 a18dl §, Rifd TR gierd &
HROT ool FF 3R fEgeam &) S By o+ 2, 99 8f & forg 39 urct &t Rrat
U1 DI ST, I8 HH TSI ...(FIE)...

ST foooll § o 99T dd HiU g1t = Imad fhaml § Ueh SiR §1d &1 7h
HRAT ATed § b faeel # &1 F9Rd WE! €, faodll 8AR < & IS &, 3HD!
o1 AIRTTeT & BIch &, S9! JoT URY 3 Bl 8, SH@! ol Jaa- 3 8kl §
31X 31T+ faeetl BT /T 91 AT AT? T H3iT &7 A= A&l Sil & "ged 4 28,48,000
SToT & B9 ol 21 ...(A9 Bt °9Y)... gHTafeT 981ed, & g9 3lids & A1 qHI
BRIBIE| BN 21, 45,000 AR & BTG4 el &1 AT BT I e 28 o
BRI A STl UGATI, 21 AT HIaR & e o - 84 faoell Bl I9 B9 4 of Sl
TTed @ [ JIRFTCH ¥ 3 aTell ih, HeAas ¥ AT Tl Af<h faoell Bl 59 WY 4
W % I8 U GGG <9 B IS 2 | ...(A9I Bl )., H I8 e asar g &
HRA & g AT 7 N5 AlG] S 7 98 B (61 5, N9 B B Hed=1 A 70
SIEKEREIETRIT

MR. CHAIRMAN: Shrimati Kanta Kardam.

Sl BT HEH (ST USTN) : IHMRT ABIGg, H ggal I exviig e w47 it
= AG ST Bl Igd-98d g=gdTE N ...(FGEM). .

U G-I G : JIRAT UeH H341 ...(qae ).
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S BT HeH : 3T W o1 GG SR, 1 BRI J XeH| § A==y 931 Sff 6l

9gd-9gd 99Ty o g b 9 39 "8yl 9o B Rl & Iy dAbR 3y
2...(gaHm). .

MR. CHAIRMAN: | think you can learn.There is scope for learning.
...(Interruptions)... The way you ridicule the Chair f& authenticate @v7, you will
never leamn. ...(Interruptions)... | know. | know you wil never learn.
..(Interruptions ... Go ahead, Madam. ... (Interruptions)...

MNAN BT Hed : 7 TN N8, IS a1l & f2d b v 39 9 &1 ddx 3y 2l
...(TILH)...

MR. CHAIRMAN: Nothing will go on record. ... (Interruptions)...

STl BT BeH : 394 YT 98d ARI IRATSAN 8, ...(aEH)... [ aRITSTsil
3 faeel! B ST BT SER B 3IR 981 IR Y89 a1l TRIE] Bl S9HT o e <
facell | 918R & AN BH-99 & T, Faary & fov faoelt § amd € 3R dea)
SISl # I8 8, ST6! SNUfSAT B UapT 999 BT HTH 599 foet & J1eq9 A sl §
gay 48 g St &1 WY 9ga-9gd g=uare ol §, il 3o/ el H1 Par o1
=i ft Bt SufSAT 8, S foTT Iah HhTH §HTHR o T SHRT 1ed &l § SIelt
g [ BART $g IRPHR T4 AR H9 T8 I 9¢ &I 81 Ig 98d ©f Hsdyul 4 Bl
(TG DY EE)).. H 9 91 & oy 3918 il b foell 9 Ave O W1 9gd faerd fa
1 51 Heled, Rifd 34 fdcT § seT f57h 8, 39Ty # W) 53 a1 &1 f7h Y W&l §
b Developmental Work in Delhi by NCRTC and NCIEC, May, 2014.

BT, T8 2014 BT I Tl facell F MRTIETE- ARG IIRIARSITH HIRSR
focell & TR BTl Wi I, RS I HISIR db 82.15 fhader o4l 21 &g
HRBR A 7 AT, 2019 BT $HD! HGRT &l T (T Bl °T) . I8 IAAT H AT
g1 AR g FHAT Sl 7 Aifaere | gaTs a 17 fhamie” dd mafiear @S &
IETCH AR, 2023 H fohar 27|

MR. CHAIRMAN: Thank you. Shri Hardeep Singh Puri to reply to the discussion.

SHRI HARDEEP SINGH PURI: Mr. Chairman, Sir, | am deeply grateful to the hon.
Members, eight of whom have expressed unreserved and unqualified support for the
Bill. | am equally appreciative of those Members who, in spite of their presence here,
have chosen to support the Bill without articulating that support.
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Sir, | think the Bill, which is before the House, has a historical context and is
living testimony, if any were required, to what happens to a great city if it is allowed to
be subjected to neglect -- and | choose my words carefully, Mr. Chairman, Sir --
bordering on the criminal. The problems of Delhi did not start when the hon. Prime
Minster, Shri Narendra Modi, assumed responsibility of governance of the country in
May, 2014. Delhi is an ancient city. The land territory of Delhi, that is, the total land
available in Delhi, was the same in 1947 as it is today while the population has gone
up from seven or eight lakhs in 1947 to close to 2.5 crore today. The problems were
visible even 20 years ago. It is the then Congress Government, which in 2006, facing
action from the hon. Delhi High Court and the apex Court, the Supreme Court,
decided to bring in legislation to provide protection for one year. These problems
should have been attended to in 2006 and earlier, because the problem of large
demographic shifts, large numbers of people coming from rural areas, semi-rural
areas, tier-2 and tier-3 cities to Delhi, has been evident for so many years. The
problem should have been addressed by the GNCDT, the Government of the National
Capital Territory of Delhi, in 2006 or earlier, but was not addressed, and hence, one-
year legislation was coming in from 2006 to 2011. In 2011, again, the problem should
have been addressed, but a Bill was brought to provide this protection for three
years.

Sir, when | had the privilege of being associated with the Ministry of Housing
and Urban Affairs -- | am talking of September, 2017 -- we were in active consultation
with the hon. Chief Minister of Delhi and his colleagues and we were asking them,
'when will you complete the verification so that we can begin the process of
identifying the encroachments, the unauthorized colonies and provide relief'. Sir, it is
not the poor people who live there. They are poor because our policies were poor. A
large number of people move from rural areas and tier-2 and tier-3 cities to Delhi.
The city must be able to provide space for them and living habitation. | don't like to
use the word 'slums'. | think it is a term which we should never use. These are
informal settlements. But when people come looking for livelihood and they find
space, they will have the tendency -- this is a phenomenon visible the world over --
to settle down wherever they have space and something like jhugi jhopri and the JJ
clusters come into being. In 2017, after active consultation, we learnt that the Delhi
Government, including the Chief Minister, was not entirely -- we came to that
assessment -- seized with the situation. It is in 2019, we learnt, and they told us in
writing, that they needed another two years to complete the verification process. It is
at that point of time that the hon. Prime Minister decided to bring in the legislation into
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Parliament. Therefore, in 2019, this legislation came. | remember the day very vividly
because my daughter was getting married and instead of attending my daughter's
marriage, | was in the House presenting the Bill in the Lok Sabha. Under that, we
have, today, put in place a system which has identified the unauthorised colonies.
Some of my colleagues will say that there are some 69 belonging to a HNIs or High
Net Worth Individuals. But we have, on record, said that we will complete this work
sequentially and then we will move on to the other. Another reason why this
extension is required for three years is that the Master Plan - 2041 is in the final stages
and the Master Plan will require the agencies concerned, the DDA and the MCD, to
be able to manage the changes which are coming in on a variety of subjects which
were covered by the Master Plan and which have had the widespread consultation to
produce an orderly transition. It will be our effort that in the next three years we will
be able to complete a substantial portion of that because the verification has been
done. The legislation came into being in 2019 end and in the beginning of 2020, we
were facing the pandemic. In the pandemic, during 2020-21, virtually, no ground
level work could be done. Today we have registered four lakh households. There are
about forty lakhs people living in these unauthorised colonies. If an average household
has four, then, we have to register about eight to ten lakh households. We have
already done four lakhs and we need to do more and we need to expedite the
transition. The hon. Members, who have spoken today, have given us a lot of useful
suggestions. All of them have been taken on board. | can say with a degree of
confidence that what Dr. Thambidurai has said and what other Members have said
have already been incorporated in the Master Plan and we are, today, in the happy
situation of being able to say that the work and the identification is gaining pace and it
will be our effort to do more. | thank all my colleagues in the opposition. | would have
liked the participation of Members of the two Parties which should have addressed
the problem but did not address the problem. They are here today. | want them to
join in this effort to make up for the lost time, so that the orderly transition which is
required to be obtained will be done. | thank the House for the support.

MR. CHAIRMAN: The question is:
"That the Bill further to amend the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011, as passed by Lok Sabha, be taken
into consideration."

The motion was adopted.
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MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.
Clauses 2 to b were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Shri Hardeep Singh Puri to move that the Bill be passed.

SHRI HARDEEP SINGH PURI: Sir, | move:
That the Bill be passed.

...(Interruptions )...

MR. CHAIRMAN: About Division, you must know the elementary rules. You call for
a Division from your seat. And, you have been standing here as if you are in a
garden. ...(Interruptions)... Noj; you are enjoying your stay. Don't treat it as a
garden. Motion moved that the Bill be passed. The question is:

"That the Bill be passed."

The motion was adopted.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, | have one small
observation. W, facell &1 o= Hewqul e uTd gal, faeell & @Ml & oy 3rsl
ST FS! AT A FGTe H21 975 AIGT SI & wgcd § #R g 98 g¥ay g g
STt A 31T UEl uTRd BRaTs, oifdh 31 MMEH! UIeT IR HiT & IS BSA H 8 &
qrace $HdT FHA T B IR B ..(TUF)... TE B, fIeelt & ARl & forg gt
a1 SN iR 3779 3MeH! U] & & # TRiai & forg g 5918 78 &, gl
gﬁﬁ & f%fl(’ Eﬁ_ﬁ SIS T8l %\’, anti-poor IR anti-ﬁ’c‘s‘@_T I S s_rl_cﬁ mentality %\', RS
IR-IR IFD! ST B AT IMMSH! UIST 3R BT $HH 1T H &1 I, "HfSAT
TSEE BT Ael JEXT T&T Bl 37 39 W 9gd ufIfshar 1 w8 81 H M s e an o
I S T WR, fEaex wR, Arere Hifsar w ufafrar 81 & 21 v ueR ¥
JUHS B AR BT &b AR 7 TR Fa DI JYAH (6T 7, ...(FGEH)... TAR
AT BT 3799 fhaT 8, AR TARAT 6T YA fHaT 8, ...(@dYH)... 39 964 &
IR & WU H TS AIRAT BH AID] HRETU B ol ...(G)... TR SIS FHATS o
@ (8T @1 8 IR I8 B & U J8 §Y SITE 1T = AT 3TqH 8 U= A a7
T Bl Bl ...(FAYM)... Tg & BIUT BT I8, TS & BT B SIc de¥l, Ig & 3
3MTEH! UTeT 3IR B &1 Hal Wyl
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MR. CHAIRMAN: The House stands adjourned to meet at 11.00 a.m. on Wednesday,
the 20" December, 2023.

The House then adjourned at forty -three minutes past five of the clock,
till eleven of the clock on Wednesday, the 20" December, 2023.
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